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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH, NEW DELHI  
 

EXECUTION APPLICATION NO. 41 of 2023 

In  

ORIGINAL APPLICATION NO. 94 of 2021 

IN THE MATTER OF: -  

Haider Ali                …Applicant  

                                                    Versus  

Union of India & Ors.         …Respondents 
 
REPLY ON BEHALF OF RESPONDENT NO. 20 - HARYANA CRICKET 

ASSOCIATION [CHAUDHARY BANSI LAL CRICKET STADIUM] 
 

MOST RESPECTFULLY SHOWETH: -  
 
1. That the Hon’ble Tribunal is presently seized of the above-captioned Execution 

Application filed by the Applicant for seeking execution of the Order dated 

15.04.021 passed by this Hon’ble Tribunal in Original Application No. 94/2021, 

wherein the Applicant had, inter alia, raised the issue of utilisation of groundwater 

by cricket stadiums without adequate clearances especially during commercial 

cricket tournaments such as the Indian Premier League.  

2. That vide Order dated 15.04.2021, this Hon’ble Tribunal was pleased to dispose 

of the abovementioned OA with a Direction to the Ministry of Jal Shakti to hold 

a joint meeting with the Ministry of Youth Affairs and Sports, representatives 

from the Board of Control for Cricket in India (BCCI) and the Central Pollution 

Control Board (CPCB) for considering the issue of groundwater regulation in 

cricket playgrounds. It was further directed that the issues for consideration may 

inter alia include: - 

i) Prohibiting the use of ground  water for maintenance of the play 

grounds at least during the time  no match is being actually played and 

exploring utilization of STP  treated water;  
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ii) Ensuring that effective rain water harvesting and  water 

storage/recharging systems are installed in all playgrounds to save the 

ground water;  

iii) Laying down mandatory requirement of engagement of an 

environmental expert for every cricket stadium  for ensuring 

compliance with the environmental norms,  

iv) Using every sports event with the programme of awareness for 

environment  protection, using a part of profit from commercial 

activities as a  mandatory obligation. 

 

 

3. That pursuant thereto, a Miscellaneous Application No. 16/2023 was filed by the 

Applicant for seeking execution of the Order dated 15.04.2021 and this 

Miscellaneous Application came to be treated as an Execution Application vide 

Order dated 12.09.2023.  

4.  That thereafter, Respondent No. 1 (Ministry of Water Resources now Jal Shakti) 

has filed Action Taken Reports dated 04.08.2023 and 01.12.2023 inter alia 

disclosing the status of compliance by the stadiums with respect to the directions 

passed by this Hon’ble Tribunal. As regards the Respondent No. 27, Chaudhary 

Bansi Lal Cricket Stadium, it was noted in the Action Taken Report dated 

04.08.2023 that the “... [stadium] has a rain-water harvesting system right 

from its inception i.e., from 2006.” Pertinently, the Stadium was also categorized 

as “Partially Compliant “RWH and STP/Treated Water) in the said report.  

 

5. In view of the above background, the Hon’ble Tribunal was pleased to issue notice 

to the answering Respondent and implead the answering Respondent as a Party 

Respondent on 07.12.2023 in the present Execution Application as Respondent 

No. 27. That vide Order dated 21.02.2024, the answering Respondent was also 

41288



directed to file its response in the matter. In view of the liberty granted on 

21.02.2024, the answering Respondent is submitting its Reply to the Execution 

Application.  

6. That at the outset, the answering Respondent denies and disputes all the 

contentions and allegations raised by the Applicant in the Execution Application, 

save and except what has been specifically admitted hereunder, and no contention 

or averment shall be deemed to be admitted for want of a specific denial as if 

traversed seriatim. 

7. That the answering Respondent also craves the liberty of this Hon’ble Tribunal to 

submit some preliminary observations that are crucial for the holistic adjudication 

of the issues, before submitting the para wise response. 

PRELIMINARY SUBMISSIONS:  

 

Present Proceedings pertain largely to Stadiums organizing Commercial 

Tournaments such as the Indian Premier League 

 

8. That at the outset, it is humbly submitted that the grievance raised by the Applicant 

in the Original Application and the present Execution Application is in respect of 

large stadiums that are frequently used for hosting commercial tournaments, 

specifically the Indian Premier League (hereinafter “IPL”), for commercial and 

entertainment purposes. This is evident from a plain reading of the Original 

Application and the Execution Application as a whole, and more specifically from 

the prayer clause(s) of the present EA which raise grievances against stadiums 

conducting IPL matches .  

 

9. That it is humbly submitted that a bare perusal of the OA and the EA reveals that 

there are repeated references to IPL tournaments including how large quantity of 

water is being used for upkeep and maintenance of cricket pitches during IPL 
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season for monetary gain and how the authorities have failed to ensure best water 

practices while holding the matches such as IPL over the last fifteen years.  

10. That it is also pertinent to note that the issues sought to be espoused by the 

Applicant are all in respect of proper and wise utilization of groundwater with 

respect to IPL matches. For instance, in paragraph 12 of the EA, the Applicant 

averred that at least one lakh litre of water is consumed in preparing a cricket pitch 

for a single match, and since 74 matches were scheduled to be held in IPL season 

2023, the pitches would have to be prepared 74 times leading to the consumption 

of a considerable amount of water for “profit driven cricket extravaganza”. 

Similarly, in paragraph 13, the Applicant averred that a large amount of water can 

be conserved by avoiding conducting of IPL matches in stadiums located in water 

scarce areas or drought affected zones such as Mumbai, Ahmedabad, and New 

Delhi. While the answering Respondent does not want to comment on the merits 

of such allegations, it is clear that the present Respondent is differently placed not 

only in terms of scale of operation but also the aim and objective of the current 

stadium, which is largely for practice matches, training athletes at the grassroot 

level and not for any commercial gains. 

 
11. That it is also worth noting that the instant EA was filed by the Applicant on 

22.03.2023 i.e., just 9 days before the 16th edition of the IPL was scheduled to be 

held from 31.03.2023 – 28.05.2023 seeking compliance with the Order dated 

15.04.021. This shows that the cause of action forming the entire basis for the OA 

and the EA is with respect to the utilization of groundwater during IPL season and 

perhaps for other optical reasons than any genuine concern for groundwater. This 

view is further fortified by the fact that in 2018, an Original Application No. 

124/2018 was preferred by the Applicant before this Hon’ble Tribunal which came 

to be dismissed on 23.07.2018 as the event of IPL was already over. Pertinently, 
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the Hon’ble Tribunal, in the said OA, granted liberty to the Applicant to file the 

applicant as and when fresh cause of action arose.  A copy of the Order dated 

23.07.2018 is marked and annexed as Annexure R/1. 

12. Thereafter , OA No. 94/2021 was filed by the present Applicant herein raising the 

issue of utilisation of groundwater by the stadiums, specifically aggrieved by the 

alleged overutilisation of groundwater by the stadiums conducting IPL matches.  

The same was disposed on 15.04.2021 with Directions inter alia to the Ministry 

of Jal Shakti to hold a joint meeting with the Ministry of Youth Affairs and Sports, 

representatives from the Board of Control for Cricket in India (BCCI) and the 

Central Pollution Control Board (CPCB) for considering the issue of groundwater 

regulation in cricket playgrounds as described above in para 2. 

13. That it is pertinent to note that the Hon’ble Tribunal, in the above Order dated 

15.04.2021, had categorically observed that: - “The applicant has, in particular, 

raised the issue of Indian Premier League (IPL) cricket matches, organized by 

Board of Control of Cricket in India for commercial and entertainment purposes, 

without concern for water conservation.” On similar lines, in the humble opinion 

of the answering Respondent, the issues that were referred by this Hon’ble 

Tribunal in the said Order for consideration of the Joint Committee headed by 

the Ministry of Jal Shakti were all concerned with stadiums hosting commercial 

matches. 

14. Therefore, it is humbly submitted that the scope of the present proceedings is 

largely confined to cricket stadiums that host large-scale cricket tournaments 

such as the Indian Premier League, for commercial and entertainment purposes.  

15. That the Chaudhary Bansi Lal Cricket Stadium falls under the aegis of the 

Haryana Cricket Association. It was completed and made operational in 2006 

and is located in Lahli Village, Kalanaur Tehsil, Distt. Rohtak, Haryana.   
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16. That it is humbly submitted that the Chaudhary Bansi Lal Cricket Stadium, since 

its inception, has never been used for hosting the Indian Premier League or any 

such commercial matches. Unlike other commercial stadiums, the answering 

Respondent is used more as a training ground to encourage the development of 

athletes and budding cricket players at the grassroots level. Since the answering 

Respondent is a training ground, the water requirement for the maintenance of 

the pitch is minimal and pertinently, the pitch maintenance is done mainly 

through the rainwater harvesting structures installed in the vicinity of the stadium 

and very little groundwater is used. The pitch of the stadium remains lively as 

the ground water level is unusually high in Lahli and this fact is corroborated by 

newspaper reports and statements of eminent cricketers such as Sunil Gavaskar. 

The source of drinking water for the players, staff, and for kitchen purposes in 

the stadium is mineral bottled water that is purchased; while the source of water 

for washroom and ground maintenance is overhead and underground water 

tanks. 

17. However, it is humbly submitted that even though no commercial matches are 

held in the answering Respondent’s stadium and the water requirement is 

comparatively less as compared to other large scale stadiums, the answering 

Respondent has made every endeavour to ensure sustainable utilization of water, 

by relying on rainwater harvesting for pitch maintenance and other daily uses. 

In this connection, it is pertinent to reiterate that as per the BCCI letter dated 

10.03.2023, the answering Respondent has a “rain-water harvesting system right 

from its inception i.e., from 2006”. More importantly, the letter dated  

02.08.2023 issued by Central Ground Water Authority to the Haryana Cricket 

Association also notes that the stadium is compliant with the NGT directions 

with respect to the installation of Rainwater Harvesting structures. A copy of the 

BCCI Letter dated 10.03.2023 and the letter dated 02.08.2023 of CGWA is 
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marked and annexed as Annexure R/2 (Colly) which is also appended as 

Annexure V, page 85 and page 152 of the Action Taken Report dated 04.08.2023. 

Stadiums were not required to obtain NOC under the Guidelines to Regulate 

and Control Groundwater Extraction in India issued from time to time, by 

the Central Ground Water Authority  

 
18. That it is humbly submitted that the Guidelines to Regulate and Control 

Groundwater Extraction in India, issued by the Central Ground Water Authority 

(hereinafter “CGWA”) from time to time, clearly prescribe the stakeholders who 

will be required to obtain NOC from the CGWA. However, it is pertinent to note 

that stadiums were not included among the list of stakeholders who were required 

to obtain the NOC under the 2012, 2015, and 2018 Guidelines of CGWA. In fact, 

it was only on 29.03.2023 that a specific requirement for “stadiums” to undertake 

rainwater harvesting was included in the latest Guidelines to Regulate and Control 

Ground Water Extraction in India, 2020. The Haryana Water Resources 

(Conservation, Regulation and Management) Authority Act, 2020 was 

accordingly enacted where similarly, there was no requirement envisaged, or  

procedure envisaged for stadiums to obtain prior NOC from the Haryana Water 

Resources (Conservation, Regulation and Management) Authority.  

19. That it is pertinent to note that during the time of acquisition of land for the 

construction of the Chaudhary Bansi Lal Cricket Stadium, two borewells were 

already in existence. The construction of the stadium was completed in 2006. Post 

the construction, the answering Respondent had been extracting 2000L of 

groundwater for mega sport events and 500L of groundwater for other days on 

average. However, in 2006 there was no restriction imposed by the CGWA on the 

extraction of groundwater.  
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20. That in 2011, the Central Ground Water Authority issued Public Notice No. 

2/2011 declaring 39 blocks in the State of Haryana as “Notified Areas” and 

imposed restrictions on the extraction of groundwater in these areas wherein no 

such extraction could take place without prior approval of the authorized officer 

of the District and subject to the guidelines/safeguards issued by the CGWA. It is, 

however, pertinent to note that Rohtak was not included in the list of Notified 

Areas specified in the Notice. Further, the said Public Notice also imposed 

restrictions on the construction and installation of new structures for groundwater 

abstraction. However, the said Public Notice was silent on extraction from 

existing groundwater structures.  

A copy of the Public Notice No. 2/2011 is annexed herewith as “ANNEXURE 

R/3”.   

21. That thereafter the Central Ground Water Authority issued another Public Notice 

No. 1/2012 wherein 80 blocks falling in different states, including the State of 

Haryana, were declared as “Notified Areas” and restrictions were imposed on the 

extraction of groundwater in these areas. However, no Block in the District of 

Rohtak was identified as a “Notified Areas” in the said Public Notice and the 

Notice again only prohibited the installation/ construction of new abstraction 

structures. It is pertinent to reiterated here that the said Notice was still silent on 

existing structures for ground water abstraction.  

A copy of the Public Notice No. 1/2012 is annexed herewith as “ANNEXURE 

R/4”.  

22. Subsequently, the CGWA issued Guidelines/ Criteria for Evaluation of Proposals/ 

Requests for Ground Water Abstraction with effect from 15.11.2012 (hereinafter 

“2012 Guidelines”). As per the Guidelines, NOC was granted based on the 

categorization of areas as “Notified” and “Non-Notified Areas”. In the case of 
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“Notified” areas, it was provided that permission to abstract groundwater, through 

any energized means, would not be accorded for any purpose other than drinking 

water. However, it is pertinent to note that Rohtak was not included in the list of 

“Notified Areas” provided in Annexure IV of the Guidelines. As regards “Non-

Notified Areas”, the Guidelines clearly prescribed the stakeholders viz. Industries 

and Infrastructure Projects that were required to obtain prior NOC from the 

CGWA. It is worth mentioning that stadiums were not included/ mentioned in the 

list of infrastructure projects provided in the Guidelines.   

 
A copy of the Guidelines/ Criteria for Evaluation of Proposals/ Requests for 

Ground Water Abstraction dated 15.11.2012 is annexed herewith as 

“ANNEXURE - R/5” 

23. That subsequently the CGWA issued revised “Guidelines/ Criteria for evaluation 

of proposals/ requests for groundwater abstraction” dated 16.11.2015 (hereinafter 

“2015 Guidelines”), in supersession of the earlier Guidelines of 2012, specifying 

the conditions for groundwater regulation in case of “Notified/ Non-Notified 

areas”. It is humbly submitted that just like in the case of the 2012 Guidelines, the 

“Kalanaur” block (Rohtak District) was not included in the list of notified areas 

in the 2015 Guidelines and stadiums were not part of the stakeholders who were 

required to obtain the NOC. That thereafter, the CGWA notified revised 

Guidelines to Regulate and control Ground Water Extraction in India dated 

12.12.2018: however, stadiums remained excluded from the indicative list of 

industries (provided in Annexure VI) specified in the Guidelines.  

A copy of the Guidelines/ Criteria for evaluation of proposals/ requests for 

groundwater abstraction dated 16.11.2015 is annexed herewith as “ANNEXURE- 

R/6”. Copy of the Guidelines to Regulate and Control Ground Water Extraction 

in India dated 12.12.2018 is annexed herewith as “ANNEXURE – R/7”. 
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24. At this juncture, it is humbly submitted that notwithstanding the above Guidelines, 

the answering Respondent has always ensured judicious and sustainable 

utilization of the groundwater by relying on rainwater harvesting for meeting its 

pitch maintenance and other daily. Similarly, the source of drinking water for the 

players, staff, and for kitchen purposes in the stadium is mineral bottled water that 

is purchased; while the source of water for washroom and ground maintenance is 

overhead and underground water tanks. 

25. That on 24.09.2020, the latest Guidelines to Regulate and Control Ground Water 

Extraction in India (hereinafter “2020 Guidelines”) were notified by the CGWA. 

As in the case with the previous guidelines, stadiums were not included in the 

indicative list of infrastructure projects provided in Annexure VI of the 2020 

Guidelines. A copy of the Guidelines to Regulate and Control Ground Water 

Extraction in India, 24.09.2020 is annexed herewith as “ANNEXURE – R/8”. 

26.  That this Hon’ble Tribunal in the case of Shailesh Singh vs Hotel Holiday 

Regency & Ors. (Original Application No. 176/2015) and Sushil Bhatt vs. Moon 

Beverages Ltd & Ors. (Original Application No. 69/2020) vide Judgment dated 

19.05.2022 directed  the CGWA to revisit the said Guidelines of 2020. However, 

the Judgment dated 19.05.2022 in OA No. 69/2020 has been stayed by the Hon’ble 

Supreme Court in Civil Appeal No. 2901/2022 vide Order dated 19.05.2022. Copy 

of the Stay Order dated 19.05.2022 is appended as “ANNEXURE R/9”.  

27. That on 29.03.2023, the 2020 Guidelines were amended vide Notification No. 

S.O. 1509(E) wherein a specific condition for “stadiums” to undertake artificial 

recharge of groundwater/ rainwater harvesting was included in Para 4.3 of the 

Guidelines and the same is reproduced below for ready reference: -  

“In the paragraph 4.3:-   

(ii). after clause (v), one more clause (vi) shall be inserted, namely:-  
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 “(vi) All stadiums, cricket grounds, and other sports grounds/courts, golf 

courses etc shall construct/install appropriate  mechanism for artificial 

recharge of ground water / rain water harvesting.”  

Further, a copy of Notification No. S.O. 1509(E) dated 29.03.2023 is annexed 

herewith as “ANNEXURE – R/10” 

28. That in addition, as stated earlier, the State of Haryana has also enacted the 

Haryana Water Resources (Conservation, Regulation and Management) 

Authority Act, 2020 with a view to conserve the water resources i.e., 

groundwater and surface water within the State of Haryana. The Act inter alia 

provides for the establishment of the Haryana Water Resources (Conservation, 

Regulation and Management) Authority (hereinafter “HWRA”). The HWRA is 

empowered, under Section 16(1) of the Act, to grant permission to use water, 

other than permissions granted under the Haryana Canal and Drainage Act, 1974. 

29. That on 10.09.2021, the Procedure, forms, terms & conditions, fees, and charges, 

etc. for seeking permission from HWRA under Section 16 of the Act was notified 

by the HWRA prescribing conditions for granting permissions/ NOC for 

extracting water and enumerating the indicative list of such infrastructure 

projects. It is pertinent to submit that “stadium” has not been included in the 

indicative list of infrastructure projects which has been specified in Annexure VI 

of the said Notification. 

30. That it is also not out of place to mention that the “Kalanaur” Tehsil, where the 

Chaudhary Bansi Lal Stadium is located, has been included in the “Safe” category 

by the CGWA on the basis of Block-Wise Categorization (2022) meaning thereby 

that the area where the Respondent No 27 is located has not been exploited 

adversely and remains to be a safe zone despite its existence since 2006. Similarly, 

the Haryana Water Resources (Conservation, Regulation and Management) 
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Authority has also categorized “Kalanaur” Tehsil in the “Safe” category based on 

the Stage of Ground Water Development and Categorization of the Assessment 

Units 2022.  

Relevant excerpts from the Block-Wise Categorization (2022), CGWA are 

annexed herewith as “ANNEXURE R-11”. Relevant excerpts from the Stage of 

Ground Water Development and Categorization of the Assessment Units 2022 

prepared by HWRA are annexed herewith as “ANNEXURE R-12” 

31. That it is humbly submitted that the answering Respondent in compliance of the 

Directions of this Hon’ble Tribunal and for abundant precaution has applied for 

NOC to the Haryana Water Resources Authority on 06.07.2023 for the Chaudhary 

Bansi Lal Cricket Stadium and the same is under consideration by HWRA. 

Pending the application for NOC, the undersigned is not extracting any 

groundwater.  

A true copy of the application for NOC is annexed herewith as “ANNEXURE-

R/13”.  

32. That it may also be relevant to mention here that this Hon’ble Tribunal itself 

noted on 15.04.2024 in MA No. 39/2024 in OA No. 94/2021, that the Applicant 

herein had no material to show utilisation of groundwater by the stadiums and 

was dismissed for want of merit.  

PARA WISE REPLY  

33. That the contents of paragraph 1 do not merit any reply from the answering 

Respondent.  

 

34. That the contents of paragraph 2 are denied. It is humbly submitted that the scope 

of the present proceedings is largely confined to commercial stadiums hosting 

large scale tournaments such as the IPL, whereas the answering Respondent has 
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never been used for hosting commercial matches like IPL. Reliance in this regard 

is placed on paragraphs 8 – 17 of this reply. It is also pertinent to note that, as 

per the Action Taken Report dated 04.08.2023, an inspection of 22 stadiums was 

conducted whereupon it was found that the answering Respondent had already 

installed suitable rainwater harvesting systems for storing and recharge of 

groundwater and consequently, the answering Respondent was placed in 

“Partially Compliant” category for having in place a working rainwater 

harvesting system. This was also taken note of by this Hon’ble Tribunal in Order 

dated 12.09.2023. The letter dated 02.08.2023 issued by the Central Ground 

Water Authority to the Haryana Cricket Association also notes that the stadium 

is compliant with the NGT directions with respect to the installation of Rainwater 

Harvesting structures. Furthermore, as regards the installation of STP, it is 

humbly submitted that the answering Respondent has commenced the process 

for the establishment of an STP and the same has also been conveyed to the 

Central Ground Water Board vide email dated 09.09.2023. The treated water will 

be further utilized for the development of a green belt around the stadium and 

the same has been clarified in the application for NOC for groundwater. 

Although it must be added that the present rain water harvesting structures are 

adequate as far as the treatment of pitches is concerned and as noted earlier this 

area is replete in abundance of groundwater and has been categorised as safe by 

the CGWA assessment studies  

 

35. That the contents of paragraph 3 are admitted as a matter of record. It is humbly 

submitted that the answering Respondent has been proactively taking all the 

necessary steps to ensure compliance with the Orders passed by this Hon’ble 

Tribunal in the present matter. In this connection, it is relevant to note that on 

26.02.2024 and 06.03.024, the answering Respondent was directed to inter alia 
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furnish current status of –NOC obtained from CGWA/SGWA; installation of 

RWH; installation of STP; status of engagement of environmental expert; and 

mass awareness program launches by the stadium for environment protection. 

The latest status of compliance with the above requirements was submitted by 

the answering Respondent and the same are stated as below:-  
 

 Installation of RWH structure – As submitted above, a rainwater 

harvesting system has been put in place in Chaudhary Bansi Lal Stadium 

since its inception i.e., 2006, and pitch maintenance in the stadium is largely 

done through RWH.  

 Exploring utilization of STP treated water – Haryana Cricket Association 

has already commenced the process for the establishment of an STP for the 

stadium and the treated water will be utilized for the development of a green 

belt around the stadium. The disclaimers described above may be read as a 

part of this para.  

 Engagement of environment expert – The answering Respondent has 

commenced the process for engagement of environmental experts for 

undertaking compliance with environmental norms. Meanwhile, the 

answering Respondent is also seeking advice from well-reputed 

environmental law experts. 

 

36.  That the contents of paragraph 4,5,6,7 and 8 are not directed to the answering 

Respondent and therefore do not merit any response.  

37. That the contents of paragraph 9 do not merit any response from the answering 

Respondent.  

38. That in response to paragraph 10, it is humbly reiterated that Chaudhary Bansi 

Lal Stadium is a village stadium that is used as a training ground for the 

development of athletes and budding cricket players at the grassroots level. The 
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stadium has never been used for organizing commercial matches, including the 

Indian Premier League. The water requirement for pitch maintenance and other 

daily uses is mainly met through rainwater harvesting. The answering 

Respondent also relies on mineral bottled water for the players, staff, and for 

kitchen purposes, while the source of water for washroom and ground 

maintenance is overhead and underground water tanks. Consequently, the 

reliance on groundwater is minimal. In this regard, it is also relevant to note that 

as per the Block Wise Categorization, 2022 published by the CGWA, the 

“Kalanaur” block in Rohtak Distt., where the stadium is located, has been 

included in the “safe” category.  

39. That with respect to paragraphs 11 & 12, it is humbly submitted that it is evident 

from the contents of the said paragraphs that the cause of action that is sought to 

be espoused by the Applicant is mainly in respect of overutilization of 

groundwater for the purpose of holding large scale commercial cricket 

tournaments, in particular the IPL Cricket Tournaments, for commercial purpose 

and monetary gain. That it is also reiterated that no IPL match has even been 

held in the Chaudhary Bansi Lal Stadium. This is being stated without any 

prejudice. 

40. That in response to paragraph 13, it is humbly submitted that Kalanaur Block 

(Rohtak Distt) where the answering Respondent is located, has been consistently 

included in the “safe” category by the Central Ground Water Authority including 

as per the latest Dynamic Ground Water Resources of Haryana State (January, 

2023) prepared by CGWA and Ground Water Cell, Irrigation and Water 

Department, Haryana. The said para has no relevance to the location of the 

present Respondent. 
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41. That the contents of paragraph 14, insofar as the answering Respondent is 

concerned, are denied as incorrect. It is humbly submitted that the answering 

Respondent has taken all the suitable steps – including making an application for 

NOC, installing rainwater harvesting structures, exploring utilization of STP 

treated water, and taking steps to engage an environmental expert. Para.. of the 

preliminary submissions are reiterated and are not being repeated for the sake of 

brevity.  

42. That the contents of paragraph 15, insofar as the answering Respondent is 

concerned, are vehemently denied. It is humbly submitted that answering 

Respondent, unlike other commercial stadiums, has never been used for 

organizing commercial cricket tournaments including IPL for commercial 

purposes. Rather, the answering Respondent is used more as a training ground 

to encourage the development of athletes and budding cricket players at the 

grassroots level. 

43. That the contents of the paragraph 16 need no response.  

44. That in paragraph 17, the Applicant has placed reliance on an “academic study” 

to contend that the scarcity of water impacts the environment and ecology in 

several ways. However, it is humbly submitted that the copy of the said academic 

study has not been annexed to the EA.   

45. That the contents of paragraphs 18 to 25 do not specifically pertain to the 

answering Respondent and therefore need no response.  

46. That in view of the abovementioned facts and position of law, it is clear that there 

was no requirement in law for obtaining NOC for extracting groundwater from 

the existing borewells vis a vis stadiums prior to the Amendment of 2023 in the 

Guidelines. Further, the grievance in the present Application is specific to 

commercial stadiums holding IPL matches and does not pertain to the stadium 

of the answering Respondent, which is a village level stadium mainly catering 
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to the training of the athletes. However, in compliance with the Orders of this 

Hon’ble Tribunal, the answering Respondent has applied for NOC and the 

application is pending with HWRA. In the absence of any grievance against the 

answering Respondent and absence of any evidence on impact of groundwater 

due to the activities of the answering Respondent, it is humbly prayed that the 

present Application may be disposed of qua the answering Respondent with 

directions to HWRA to process its application for NOC at the earliest in 

accordance with the law.  

Drawn by: 20.02.2024 

Filed by: 02.05.2024 

Place: New Delhi                                                                           DRAWN BY:  

                                                                                                      

Mansi Bachani & Surya Gupta 

 Advocates for the Respondent No. 27 

29, LGF, Presidential Estate, 

  Nizamuddin East, New Delhi-110013  

Email: eldflegal@gmail.com; +91- 8851323704 

 

SETTLED BY:  

Mr. Sanjay Upadhyay 

Senior Advocate  
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IN THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

EXECUTION APPLICATION NO. 41 OF 2023 
IN 

ORIGINAL APPLICATION NO. 94 OF 2021 
(EARLIER M.A. NO. 16 OF 2023) 

IN THE MATTER OF: 

Haider Ali 

Versus 

Union of India & Ors. 

AFFIDAVIT 

... Applicant 

. .. Respondent ( s) 

I, Anuj Sharma, S/o Shri Arvind Kumar Sharma, aged about 43 years, resident 

of House No. C-80 Suncity Sector- 35, Near Park No. 10, Rohtak Haryana-

12400 I, do hereby solemnly affirms and declares as under: 

l. That I am fully conversant of the facts and circumstances of the matter and am 

competent to swear this affidavit. 

2. The contents of the accompanying Reply are true and correct to the best of my 

knowledge and have been drafted by the counsel on my instructions and nothing 

material has been concealed therefrom. 

3. That the Annexures in the accompanying Reply are true and correct to the best 

of my knowledge. 

~~ .J\v4~ 
UEPONENT 

VERIFICATION: 

Verified at Rohtak, Haryana on this-~~········· day of ftJ.~~tJ: .. , 2024 

that the contents of the above affidavit are true and correct to my knowledge and 

belief and nothing material hast concealed there from. 

·1 , •••• -~·sr=~;- ~ 
n t::- ~~~ -, ~ :'(~~ ~ 

- f' ~K~.J\VlAR 
NAReSW AU\fC:•~i"\TE DEPONENT 
r-.JOTARY pUbLiC 

ROHT~~K 

1--~'1--,~ 

201304



 

 

 
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 
 
 

Original Application No. 124 of 2018 
 
IN  THE MATTER OF: 
 

 Haider Ali Vs.  Union of India & Ors.   
 
 

CORAM :  HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMBER  

      HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 

 
 

Present:         Applicant:   

                   Respondent No. 1 Mr. B. V. Niren, Adv.  and Mr. Kshitij Mudgal, 
Advs. 

BCCI Mr. Abhinav Mukherjee, Mr. Bihu Sharma, Advs. 

State of WB Mr. Raja Chatterjee, Mr. Piyush Sachdev and 

Ms. Abhinandini Yadav, Advs.  

State of TN & TNPCB Mr. R. Rakesh Shama and Mr. V. Mowli, Advs. 
 Mr. Tarunvir Singh, Ms. Guneet Khehar and Mr. 

Sandeep Mishra, Advs.  

 Mr. Piyush Singh and Mr. Nithin Chandran, 

Advs.  

  

 Date and 
Remarks 

Orders of the Tribunal 

  
Item No. 

13 

 
 July 23, 

2018 
 
 
 
 
 

 

  

  
 This original application was primarily filed in 

respect of use of water for preparing cricket stadium 

pitches for holding IPL matches. Other consequential 

reliefs have also prayed for.  

 In view of the facts that event of IPL is already over 

and nothing is required to be adjudicated in this case 

now. However, applicant would be at liberty to file 

application as and when fresh cause of action arises.  

 Consequently, Original application no.124 of 2018  

stands disposed of, with no order as to cost. 

 

...…..…………………………….,JM 

 (Raghuvendra S. Rathore)   
 

 

 
...…..…………………………….,EM 

 (Dr. Satyawan Singh Garbyal) 
 

jg 
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CENTRAL GROUND WATER AUTHORITY 
{Constituted under Section 3 (3) of Environment (Protection Act), 1986} 

West Block-II, Wing-3 (Ground Floor), Sector-1, R.K. Puram, New Delhi-110066 
Phone No.(011)26175373, 26175367 Telefax : (011)26175369  

Web Site : www.cgwb.gov.in 
 
 

Public Notice No.  2/2011 
 
SUB: DECLARATION OF THE AREAS AS "NOTIFIED AREA” FOR 

REGULATION OF GROUND WATER ABSTRACTION/ DEVELOPMENT 
 
 Whereas the Central Government constituted the Central Ground Water 
Authority (hereinafter referred to as the Authority) vide notification of the 
Government of India in the Ministry of Environment and Forests vide Number 
S.O. 38 (E) dated the 14th January, 1997, as amended from time to time, for the 
purposes of regulation and control of ground water development and 
management in the whole of India; 
 
 And whereas the Authority in exercise of its powers and performance of its 
functions under section 5 of the Environment (Protection) Act, 1986 (No. 29 of 
1986) is empowered  to issue directions in writing to any person, officer or any 
Authority and such person, officer or authority shall be bound to comply with such 
directions: 
 
 And whereas the Authority, has issued public notice vide no. 3/2010 dated 
25.9.2010 in the leading daily newspapers, inviting objections and suggestions 
within 45 days of its publication from all persons likely to be affected thereby, if 
134 Blocks of various States are notified for regulation of ground water 
abstraction and management; 
 
 And whereas the Authority has considered all objections and suggestions 
received by it in this regard; the Authority based on objections and suggestions 
received and the ground water resource assessment undertaken by Central 
Ground Water Board in consultation with the State Government has identified 7 
Blocks of Haryana State; 12 Blocks of Punjab State and 20 Blocks of Rajasthan 
State as over exploited area, where ground water withdrawal is more than the 
average annual replenishment of ground water resources and the ground water 
levels are also declining on long term basis; 
 
 Now, therefore, in exercise of the powers conferred under section  5 and 
clauses (xii) and (xiv) of sub-section (2) of section 3 of the Environment 
(Protection) Act, 1986 read with paragraph 2 of the notification of the 
Government of India in the Ministry of Environment and Forest number S.O. 38 
(E) dated 14th January, 1997, the Authority with a view to protect and preserve 
the ground water resources hereby declare the 39 Blocks of Haryana, Punjab 
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and Rajasthan State as specified in the Schedule appended to this notification as 
"Notified Area" and issues  the following directions, namely: - 
 

 

 
DIRECTIONS 

1. Restrictions in the area are imposed on construction and installation of 
any new structure for extraction of ground water resources without 
prior specific approval of the Authorized Officer (Deputy 
Commissioner) of the district and subject to the guidelines /safeguards 
envisaged from time to time in this connection by Authority for ground 
water extraction and rain water harvesting / recharge etc.  

 
2. The authorized officer (Deputy Commissioner of the District) shall 

ensure that no new ground water abstraction structure is constructed / 
installed in these Blocks after the publication of this Public Notice. 

  
Provided that nothing in these directions shall apply to any owner of a non- 
energized dug well or borewell fitted with hand pump used solely for drinking and 
domestic purposes. 

 
 

 

CHAIRMAN 
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SCHEDULE 

 

NOTIFIED AREAS 

Sl.No. State District Block 
1 Haryana BHIWANI Badra 
2 Haryana KURUKSHETRA Ladwa 
3 Haryana SIRSA Rania  
4 Haryana FATEHABAD Tohana  
5 Haryana KAITHAL Gulha 
6 Haryana PANIPATH Bapoli 
7 Haryana KURUKSHETRA Pehowa 
8 Punjab JALANDHAR Nakodar  
9 Punjab JALANDHAR Shahkot 

10 Punjab JALANDHAR Lohian 
11 Punjab PATIALA Pattran 
12 Punjab KAPURTHALA Phagwara 
13 Punjab SANGRUR Dhuri 
14 Punjab MOGA Nihalsinghwala 
15 Punjab SANGRUR Sunam 
16 Punjab SANGRUR Barnala 
17 Punjab SANGRUR Sherpur 
18 Punjab LUDHIANA Khanna 
19 Punjab SANGRUR Malerkotla 
20 Rajasthan CHURU Rajgarh 
21 Rajasthan JODHPUR Osian 
22 Rajasthan JODHPUR Bhopalgarh 
23 Rajasthan JODHPUR Bilara 
24 Rajasthan JHUNJHUNU Nawalgarh 
25 Rajasthan NAGAUR Merta 
26 Rajasthan JAIPUR Sambher 
27 Rajasthan BARMER Baetu 
28 Rajasthan JAIPUR Govindgarh 
29 Rajasthan JODHPUR Mandore 
30 Rajasthan JAIPUR Sanganer 
31 Rajasthan JALORE Sayala 
32 Rajasthan JHUNJHUNU Udaipurwati 
33 Rajasthan JHUNJHUNU Jhunjhunu 
34 Rajasthan JAIPUR Shahpura 
35 Rajasthan JAIPUR Bassi 
36 Rajasthan JAIPUR Amer 
37 Rajasthan JALORE Sanchore 
38 Rajasthan KARAULI Todabhim 
39 Rajasthan AJMER Pisangan 

 
 

 
 

                                                                                   CHAIRMAN 
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CENTRAL GROUND WATER AUTHORITY 
{Constituted under Section 3 (3) of Environment (Protection Act), 1986} 

West Block-II, Wing-3 (Ground Floor) , Sector-1 , R.K. Puram, New Delhi-110066 
Phone No.(011)26175373, 26175367 Telefax : (011)26175369 

, 

Public Notice No. 1/2012 

SUB: DECLARATION OF THE AREAS AS "NOTIFIED AREA" FOR REGULATION 
OF GROUND WATER ABSTRACTIONI DEVELOPMENT 

Whereas the Central Government constituted the Central Ground Water 
Authority (hereinafter referred to as the Authority) vide notification of the Government of 
India in the Ministry of Environment and Forests vide Number S.O. 38 (E) dated the 

• 14th January, 1997, as amended from time to time, for the purposes of regulation and 
control of ground water development and management in the whole of India; 

• 

• 

And whereas the Central Government has empowered the Authority to exercise 
of its powers and performance of its functions under section 5 of the Environment 
(Protection) Act, 1986 (No. 29 of 1986) to issue directions in writing to any person, 
officer or any Authority and such person, officer or authority shall be bound to comply 
with such directions; , 

And whereas the Authority has identified certain mandals/blocks/talukas in the 
States of Andhra Pradesh, Haryana, Gujarat, Karnataka, Punjab, Rajasthan , Tamil 
Nadu and UT of Puducherry specified in the schedule appended to this notification as 
"Over Exploited Areas" in view of ground water withdrawal being more than its 
replenishable limits resulting in decline in ground water levels and drying up of wells in 
those areas; . 

• 
And whereas the Authority, has issued public notice vide no. 3/2010 dated 

25.9.2010 in .the leading daily newspapers, inviting objections and suggestions from all 
persons likely to be affected thereby, if these areas are notified for regulation of ground 
water abstraction and management; 

And whereas the Authority 
received by it in this regard; 

, 

having considered all objections and suggestions 

• 

Now, therefore, in exercise of the powers conferred under section 5 and clauses 
(xii) and (xiv) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 
(29 of 1986) read with paragraph 2 of the notification of the Government of India in the 
Ministry of Environment and Forest number S.O. 38 (E) dated 14th January, 1997, the 
Authority with a view to protect and preserve ground water resources hereby declare 80 
mandals/blocks/talukas falling in the states of Andhra Pradesh, Gujarat, Haryana, 
Punjab, Karnataka, Rajasthan , Tamil Nadu and Puducherry(UT) as specified in the 
Schedule appended .to this notification as "Notified Areas" and issues the following 
directions, namely: -

• 
• 

• 
• 

• • 
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• 

• 

• 

1. 

2. 

2 

, 

DIRECTIONS 

No person/agency/organizationlindustry will construcUinstall any new 
structure for extraction of ground water resources without prior specific 
approval of the Authorized Officer i.e. Chief Officer in charge of revenue 
District (whether called District Collector, Deputy Commissioner or by any 
other name) of the district and subject to the guidelines /safeguards 
envisaged from time to time in this connection by the Authority for ground 
water extraction and rain water harvesting / recharge etc. 

The authorized officer shall ensure that no 
person/organizationlindustry/builder/developer shall undertake the operation 
of drilling, construction, installation of new abstraction structure and any 
scheme/project for ground water development and management in the 
notified area without his prior specific approval after the publication of this 
Public Notice. 

Any violation of directions issued attracts the penal action under the provision of 
section 15 of Environment (Protection) Act, 1986. 

Provided that nothing in these directions shall apply to any owner of a non­
energized dug well or borewell fitted with hand pump used solely for drinking and 
domestic purposes. (' 

,or 

• 
(CHAIRMAN) 

• 

• 

• 

• 

• 

• 

• 
• 

• • 

, 

• 

I 
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SCHEDULE 
• • 

List of 80 Areas Notified for Ground Water Regulation • 
• 

S. No. State District Name Mandal/BlocklTaluka • 

1 Anantapur Chimathur • 

2 Anantapur Narpala(NC) • 

Andhra Pradesh 
3 Nizamabad Vailpoor (NC) 
4 Prakasam Giddaluru • 

1 Gandhinagar Kalol 
2 Gujarat Gandhinagar Mansa 
3 Mahesana Mahesana 
1 

Haryana 
Kaithal Rajaund 

2 sirsa Ellenabad 
1 Bagalkote Badami 
2 • Bagalkote Baga I kote(P) 
3 Bangalore (U) Anekal 
4 Bangalore (U) Bangalore (N) 
5 Bangalore (U) Bangalore (5) 
6 Bangalore(R) Devanhall i 
7 Bangalore(R) Dod Ballapur • 

8 Bangalore(R) Hoskote 
9 Bangalore(R) Nelamangala(P) • . 

10 • Belgaum Ramdurg 
11 

Karnataka 
Belgaum Raybag(P) 

12 Gadag Gadag(NC) 
l3 Kolar Bangarapet 
14 Chikballapur Chik Ballapur 
15 Chikballapur Chintamani 
16 Chikba Ilapur Gauribidanur 
17 Chikballapur Gudibanda . 

18 Kolar Malur 
19 Kolar Mulbagal 
20 Chikballapur sidlaghhatta 
21 Tumkur Koratagere(P) 
22 Tumkur Madhugi ri (P) 

1 Puducherry UT Puducherry Puducherry , 
1 Amritsar Ajnala 
2 . Taran taran Patti 
3 Taran taran Tam Taran 
4 Fatehgarh Sahib Amloh 
5 Fatehgarh Sahib Khamano 
6 Fatehgarh Sahib Khera 
7 Hoshiarpur Tanda 
8 jalandhar Bhogpur 
9 jalandhar Goraya/Rurka kalan 

10 jalandhar jalandhar east 
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--
11 jalandhar jalandhar west --
12 jalandhar N urmahal • • 

13 jalandhar Phillaur 
• 

• 

14 • Punjab Kapurthala Bholath/Nadala 
15 Kapurthala Dhilwan • 

16 Kapurthala Kapurthala 
• 

17 Kapurthala Sultan pur 
18 Ludhiana Pakhowal • 

19 Mansa Bhi khi 
20 Mansa Budhlada 
21 Mansa Sardulgarh 
22 Nawan Shahr Aur 
23 Nawan Shahr Banga 
24 Patiala Pat iala 
25 Patiala Sanaur 
26 • Ropar Morinda 
27 Sangrur Bhawaniagarh 

1 Chittorgarh Chhitorgarh 
2 Rajasthan Chittorgarh Nimbahera 
3 Nagaur Kuchaman • 

1 Coimbatore Pollachi S 
2 Dharmapuri Morappur • 

3 Dharmapuri Pappireddipatti 
4 Madurai Usilampatti 
5 Nagapattinam Kuttalam 
6 Namakkal Rasipuram 
7 Salem Attur-S , 8 Salem Gangavalli 
9 

Tamil Nadu Salem Panamaruthupatti 
10 Salem Talaivasal 
11 Salem Veerapandi 
12 Tiruvannamalai Chengam 
13 Tiruvarur valangaiman 
14 Tuticorin Udangudi 
15 Vellore Gudiyatham 
16 Vellore jolarpet 
17 Vellore Pemampet • 

18 Vellore • Ti ruppathur 

• -
• 
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Central Ground Water Authority, Government of India 

CENTRAL GROUND WATER AUTHORITY 
(Constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986) 

GUIDELINES/CRITERIA FOR EVALUATION OF 
PROPOSALS/ REQUESTS FOR GROUND WATER 

ABSTRACTION 

...., _..( 

(with effect from 15/11 / 2012) 

Central Ground Water Authority 
Ministry of Water Resources 

Government of India 
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Central Ground Water Authoriiy , Government of India 

Government of India 
CENTRAL GROUNDWATER AUTHORITY 

(Constituted under Environment Protection Act -1986) 

West Block 2, Wing 3, Sector 1, R K Puram, New Delhi-110066 

CGWA Guidelines 
Criteria for Evaluation of Proposals/Requests for Ground Water 

Abstraction 
(with effect from 15/11/ 2012) 

INDEX 
ITEM 

OBJECTIVE: . . . . . . . . . . . . . . . . . . .. .. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .. . . . .. 1 
A) NOTIFIED AREAS: ................... , .............................. 2 
B) NON-NOTIFIED AREAS .................. . ......................... 4 
I Industries 
II Infrastructure projects (SEZ, Group Housing projects, 

Residential townships, Hospitals, Educational 
Institutions, Roads, Bridges, Technology parks, Malls, 
Multiplex, etc.) 

Ill Areas having specific depth zones Notified: 
IV Mining and Dewatering projects 

Abstraction of Saline ground water by 
V Industries/infrastructure projeCts 

Industries using groundwater as raw material and other 
VI water intensive industries 

C CHANGE IN LAND USE.. .............................. .. ........ 6 
D OTHER CONDITIONS (Applicable for all cases)........... 6 

Page 

E) ISSUANCE/ RENEWAL OF NOC: .......... .. ................... 7 

ANNEXURE: 
Annexure 1: Explanation of technical terms used 
Annexure II: Undertaking to be submitted by individuals 
Annexure Ill: List of proforma 

i. Application for permission to abstract groundwater for industrial use. 
ii. Application for permission to abstract groundwater for infrastructure projects. 
iii. Application for permission to dewater ground water. 
iv. Application for renewal of NOC to dewater ground water. 

....__, 
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Central Ground Water Authority, Government of India 

Government of India 
CENTRAL GROUND WATER AUTHORITY 

(Constituted under Environment Protection Act -1986) 

West Block 2, Wing 3, Sector 1, R K Puram, New Delhi-11 0066 

CGWA Guidelines 
Criteria for Evaluation of Proposals/Requests for Ground Water 

Abstraction 
(with effect from 15/11/2012) 

OBJECTIVE 

The prime objective of the guidelines for evaluation of proposals/requests for 
the withdrawal of ground water, is to focus on a specific part of ground water 
management viz. ensuring sustainability of ground water both in terms of quantity & 
quality and also focus on land based management of ground water resources, 
looking into the variations of availability of water in different climatologically regions 
and diverse hydrogeological conditions in various states of the country. 

The annual replenishable ground water resources availability plays an 
important role in defining the guidelines. The latest assessment of the state wise 
ground water resources as on 31 .03.2009 is available at the Central Ground Water 
Board web site (www.cgwb.gov.in). As per the ground water resource estimates of 
2009, out of the 5842 assessment units (Blocks , Mandals, Talukas, districts), 802 
over-exploited units, 169 critical units, 523 semi -critical units, 4277 safe units and 
71 saline units have been identified across the country by Central Ground Water 
Board. The Annual replenishable ground water resources have been estimated as 
431 Billion Cubic Metres (bern). The Net Ground Water Availability is 396 bern and 
the overall stag§ of i.s % .. . 

· W1a'ter 
Jtes9.urcrs . . . 
h_rq_Q0SC11S of lndustryt abstract1on,]J1 

Central Ground Water Authority (CGWA) so far has notified 82 areas (list 
available at www.cgwb.gov.in/) for the purpose of regulation of ground water 
development. The District Administrative Heads (DC or OM) in case of 
Administrative Block or Taluka, or the Head of the Municipality (in case of Municipal 
Area) of the notified areas in the country have been appointed as 'Authorised 
Officers' by Central Ground Water Authority under Section 4 of the Environmental 
Protection Act (EPA) (1986). Regulation of Ground Water development in Notified 
areas is through district administrative heads assisted by Advisory Committees 
under the provisions of Section 4 of the EPA, 1986. All issues pertaining to granting 
of NOC's for ground water withdrawal, checking violations, sealing of groundwater 
abstraction structures, launching of prosecution against offenders, attending to 
complaints , etc., are to be addressed by the Authorised Officers. Explanation of 
technical terms used in the guideline are given in Annexure-1. 

1 Substituted vide Amendment Notification dated 06.08.2014 
# The present guidelines will follow the assessment as on GWRE 2009 till it is revised. 

'--....! 
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The guidelines for abstraction of ground water in Notified and Non-Notified 
areas for various users are given below. 

CGWA Guideline/Criteria for evaluation of proposals/requests for GW abstraction (wef 15/11/2012) Page 1/11 

),.....,. 
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Central Ground Water Autlloriiy , Government of India 

A. NOTIFIED AREAS 21 

!.Permission to abstract ground water through any energized means will not be 
accorded for any purpose other than drinking water. 

II. Drinking purpose: 
NOC can be accorded for construction of groundwater abstraction structures/ 
replacement of existing defunct well for drinking purpose only to: 

a. Government department/Agency/Undertaking entrusted with the water 
supply 

b. Other Government organizations/State Government Guest Houses/ 
Registered Housing societies 

c. Schools/ educational & State/Central Government recognized research 
Institutions/ Universities 
d. Hospitals 

NOC for the item (b to d) will be considered only if Water Supplying Department 
is not providing adequate water in the area/premises. Proof for this to be 
produced from the concerned authority by the applicant. 

Pre-conditions for grant of NOC for abstraction of ground water to categories 
under Sl No. (a) to (d) are: 

1 . Maximum diameter of the groundwater abstraction structures should be restricted to 
150 mm (6 inches) only and capacity of the pump should not exceed 1 HP. In case of 
Government water supply agencies, housing societies, tube well sizeldia & HP of prime 
mover can be more depending on the ground water availability and requirement. 
2. Concurrent with the construction of groundwater abstraction structures, the 
organization shall undertake artificial recharge to groundwater through rain water harvesting 
structure in the premises within 45 days of issuance of NOC and will confirm to the 
Authorised Officer for verification. 
3. Water meter installation in the abstraction structure is mandatory and confirmation of 
water meter installation shall be given to the Authorised Officer under intimation to the 
concerned Regional office of CGWB immediately after construction. The daily water meter 
reading should be maintained and quarterly report should be submitted to Authorised 
Officer. 
4. The water from the groundwater abstraction structures will be used for drinking and 
domestic purposes only. 
5. All details of the drilling like rock formations encountered, the depth and diameter of 
the constructed groundwater abstraction structures, type of pipes used, yield of bore well/ 
tube well (Fracture zones encountered/zones tapped) and ground water quality etc have to 
be furnished to the nodal agency authorized by district administration head within 15 days of 
the completion of the construCtion. 
6. The permission for construction of groundwater abstraction structure would be valid 
for a period of six months from the date of issue of NOC. 

CGWA Guideline/Criteria for evaluation of proposals/requests for GW abstraction {wef 15/11/2012) Page 2/11 

2 List ofNotified'Areas ·inserted vide PublicNotice<No .. 112014 dated 06.11.20I2 .. amrexed to 1 
this document as Annexure -IV - · --- - - • 
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Central Ground Water Authority, Government of India 

7. The NOC issued would be non-transferable. e. For Individual households: 

1 . Permission to be granted only for such cases where public water supply 
system does not exist. The permission shall be valid only till such time there is no 
public water supply provided. In that case, the abstraction structure shall be 
exclusively utilized for artificial recharge to groundwater or sealed. 

2. A certificate from the water supply agency regarding non-availability of 
government water supply to the area/individual is to be submitted by the applicant. 

3. The premises should have only one Groundwater abstraction structure 
(either existing or new) to meet the drinking and domestic requirements. No tube-
well/bore-well will be constructed, if any working tube-well already exists. In case the 
existing well has become non-functional and is to be replaced, it should be 
converted into recharge well, if possible or properly sealed and no water be pumped 
from it. An undertaking as per Annexure-// is to be submitted by individual. 

4. The person(s) intending to construct new tube-well will seek permission 
from the Authorized officer/Advisory Committee, at least 30 days in advance along 
with the name and address of the drilling agency, which will undertake construction 
of tube-well. Authorities/Nodal Agency can ask the user to supply additional 
information. 

5. The maximum diameter of the tube-well should be restricted to 110 mm (4 
% inches) only and the capacity of the pump should not exceed 1 HP. In case of 
deep water level the capacity/dia of the structure will be decided by the Authority 
based on the site specific recommendations. 

6. Concurrent with the construction of groundwater abstraction structure, the 
owner of the tube-well shall undertake artificial recharge to groundwater through 
rainwater harvesting in the premises. 

7. The water from the tube-well/bore-well will be used exclusively for drinking 
and domestic purposes only within the premises. 

8. All details of the drilling like rock formations encountered, the depth and 
diameter of the constructed tube-well, (Fracture zones encountered/zones tapped) 
type of pipes used in tube well, yield of bore well/tube well and ground water quality 
etc., shall be kept for record and are to be provided at the time of inspection. 

9. Any violation of the above conditions will attract legal action under section 
15 of the Environment (Protection) Act, 1986. 

In case the notified area is de-notified subsequently, the conditions pertaining to 
"non-notified areas" shall be followed. 
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B. NON-NOTIFIED AREAS 

NOC for Ground Water withdrawal will be considered for Industries/Infrastructure 
projects which are either NEW or under EXPANSION as per the criteria given below: 

I. Industries 

Category Recycle/Reuse Withdrawal permitted 
* (for various EUf!20ses l 

j 

I except recharge to {%of proposed recharge} --r---·----,-----; 
ground water) 

Safe Mandatory recycling NOC is required for groundwater I 
I 

and reuse of water withdrawal if guantity of groundwater j 

abstraction exceeds 1 00 m3/day. AR 
to . 
groun(jwater10l5ea0opted . ,.,., __ ---
However, Industries under 8-VI have 

l no exemption from obtaining NOC. 

I 
'""i 

1 Withdrawal may be permitted subject ' ' Semi- Major and Medium 1 to I 
"'""' I industries shall · undertaking of recharge** 

I critical recycle i measures. i 
and reuse at least The withdrawal should not exceed ! 

' 
of the 200% of the recharged quantity. ' ---

water I 
Withdrawal may be permitted subject 

Critical Major and Medium to 
industries should undertaking of recharge** 
fully measures. 
recycle and reuse 
the The withdrawal should not exceed l 

-------··-=--·-" 
waste water ·- 100% of the recharged quantity. 

I ' Withdrawal may be permitted subject I 
Over- Full utilization of to 

undertaking of recharge** ! 

exploited recycled water and measures. ! 
i reuse of water The withdrawal should not exceed 4 

i 50% I (except I should . 'i be mandatory 1· of the rechar:.ge<j_guan\i!.L___ -· - :==::.:1 falling t- .. . 
under I 

r-- "'"'{ 

category 
mentioned I v 

in B (VI). i 

"">··( 
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v 

v 

r:-.-: 

3 

** The recharge should be implemented within the premises and/or preferably in 
the same water shed I assessment unit. Detailed Project Proposal (DPR) shall be 
included along with the application for NOC. 

II. Infrastructure Projects 
(SEZ, Group Housing projects, Residential townships, Hospitals, Educational 
Institutions, Roads, Bridges, Technology parks, Malls, Multiplex, etc.) 

CGWA Guideline/C riteria for evaluation of proposals/requests for GW abstraction (wef 15/i 1/2012) Page 4/11 

3 Substituted vide Amendment Notification on 6.08.2014 
# The present guidelines will follow the assessment of Ground Water Resource Estimation (GWRE) 2009 till it 
is revised. 
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a. Run-off from the entire project area is to be utilized for artificial recharge to 
ground water unless risk of contamination exists or area is water logged. The runoff 
from the entire premises shall be utilized for harvesting/storage also, apart from 
recharge. 
b. The quantum of ground water for usage other than drinking/ domestic shall 
not exceed 25% of total ground water abstraction in case of Housing projects/ 
Residential Townships. 
c. Proponents are to submit a status report stating the quantum of water 
required and the quantity that would be provided by the Government Water 
Supplying agency. This should be supported by a letter from the agency. 

Ill. Areas Having Specific Depth Zones Notified: 

a. In areas where specific depth zones are notified, permission to withdraw 
groundwater can be considered based on the site specific recommendations of 
Regional Directorate of CGWB from the depth zones, which are not coming under 
the notification. 

IV. Mining and Dewatering Projects 

Abstraction of ground water by mining industries intersecting water table for 
dewatering of mine pit water, and dewatering ground water for basement 
construction of buildings, etc., may be permitted subject to the following 
conditions in addition to those already specified under Para B-1. 

a. The dewatered quantum of water is to be put to gainful use. This may 
include water supply and provide to water supply agencies, agriculture, dust 
suppression by the industry, utilization by the mining industry, utilization for artificial 
recharge to groundwater, etc. 

b. Piezometers for monitoring the ground water level are to be mandatorily 
installed within the premises and in peripheral areas. The record of water level data 
be maintained and to be provided periodically or whenever demanded by the 
regulating agency. 

c. Wherever the mines/dewatering project is situated in the coastal area 
special care should be taken to prevent sea water ingress. This should be supported 
by a technical evaluation report. 

d. In case of mining projects detailed and continuous study on the groundwater 
regime, including groundwater modeling should be carried out and the results should 
be submitted to the Regional Directorate of CGWB periodically. 

V. Abstraction of Saline Ground Water by Industries/infrastructure 
Projects 

Industries/infrastructure projects desirous of utilizing saline ground water 
would be permitted to extract saline groundwater. However, due care to be 
taken in respect of disposal of the effluents by the units so as to protect 

CGWA Guideline!Criteria for evaluation of proposals/requests for GW abstraction (wef 15i11/2012) Page 5/11 
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the water bodies and the aquifers from pollution. Proposals pertaining to such 
cases must have a detailed project report elucidating the mechanism of 
handling the effluent water and its various uses. All precautions must be 
taken for protection of environment especially fresh water aquifers in and 
around the area. Large scale recharge mechanism should be adopted 
wherever feasible in such cases to improve the ground water conditions in the 
region. 

VI. Industries Using Groundwater as Raw Material and other Water 
Intensive Industries 

Industries using water as raw material/water intensive industries like 
packaged drinking water, mineral water industries, distilleries, breweries, soft 
drink manufacturing industries, textiles, paper & pulp, etc shall not be 
granted NOC for groundwater withdrawal from OE areas. In Safe, Semi-
Critical & Critical areas NOC for ground water withdrawal is mandatory for 
these industries as per Section B-1. However, ground water withdrawal will 
be limited as follows: 

Category __ Ground water withdrawal limit ----- - - - --
1 Safe Withdrawal limited to 200% of ground water recharge 

Semi-critical Withdrawal limited to 100% of ground water recharge 
Critical Withdrawal limited to 50% of ground water recharge 
Over-exploited No Qermission for industries under this .categort 

C. CHANGE IN LAND USE 

Industries/ Infrastructure projects coming up in agricultural land or any other 
land after change in land use shall have to submit all documents endorsing the 
change of land use from competent authority. Withdrawal of ground water from 
existing abstraction structures, if any, after change in land use in the area can be 
done only after approval from the Central Ground Water Authority. Cases would be 
processed as per changed land use. 

D. OTHER CONDITIONS (Applicable for all cases): 

a. Sale and supply of raw/unprocessed/untreated ground water by unauthorized 
agencies for commercial use is not permitted. 
b. Non-compliance of conditions mentioned in the NOC may be taken as 
sufficient reason for cancellation of NOC accorded/ non-renewal of NOC. 
c. Wherever State Government Authorities are in existence to manage and 
control ground water regimes, the Groundwater Regulation would be done by them. 

5 Inserted by Letter issued vide No. 21-4/CGW A/Guidelines/2012-1153 dated 04.09.2014 . 
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The State Ground Water Authority (SGWA) shall send a quarterly progress report to 
CGWA for records. 
d. In case of any delay in executing the project for bonafide reasons within the 
set time, for which NOC has been granted, the firm shall apply to CGWA for 
extension. CGWA may consider extension based on its merits . 

CGWA Guideline/Criteria for evaluation of proposals/requests for GW abstraction (wef 15111/2012) Page 6/11 
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e. No application for. NOC shall be entertained without proper referral letters 
from the statutory authority (Central and State Govt. Dept and Agencies). 
f. The referral letter shal l contain verification on the quantum of water for the 
industry/project with detailed break up of groundwater consumption, recycle & reuse 
of the waste water, so that the wastage of the precious resource can be avoided. In 
case this is not given by the referral authority, applicant should obtain a letter from 
the Industries Dept/Project Sanctioning Authority on the same line. 
g. The CRZA rules and regulation shall be applicable wherever in vogue. 
h. No permission required for withdrawal of ground water from any area if 
withdrawal is done through non-energized means. · 
i. Mandatory clause on RWH may be relaxed in case of water 
logged/shallow water level (< 5 m bgl during pre monsoon) areas. 
j. Relaxation in the quantity of ground water withdrawal in over-exploited 

'-..../ areas, and/or quantity of recharge being affected by the firm can be permitted by 
CGWA if it feels it absolutely necessary in national interest. 

J 

·r-···1Y 

k. The artificial recharge proposals are required to be vetted by any 
competent authority of State/Centre. 
I. Treated water shall not be used for recharge to ground water, since it may 
contain heavy metals & other toxic elements. The treated waters shall be fully used 
by the proponent or any other agency, who can utilize it without contaminating the 
underlying aquifer I water bodies. 
m. NOC issued is non-transferable. 

E. ISSUANCE/ RENEWAL OF NOC 

a. NOC will be accorded in non notified areas for a period of two years 
initially and will be renewed for a period of three years thereafter, subject to 
compliance of conditions mentioned in the NOC. Subsequently NOC's shall be 
renewed every five years subject to the compliance of the conditions mentioned in 
the renewed NOC. 
b. . fR:e;{ewaC(;['NOC's. for") ndus(rial/' 
-
r ond1t1ons of NOC and wdl DJredor of 
F entral · ,·a+fter 
£ill>e to 'CGW A for of:renewa:l ofNOG. ]16 

c. In case of change in category of the area, renewals would be granted with 
conditions as laid down for such new category areas. In case it is difficult to comply 
with the conditions the applicant should satisfy the authority for granting 
exemption/alternative measures. 
d. In case it is found that some of the conditions stipulated during the 
issuance NOC have not been implemented in certain localities it may be relaxed by 
CGWA based on the recommendations of the concerned Regional Director for 
specific areas as per site specific condition. 
e. Processing fee prescribed if any, from time to time shall be charged for 
issuance and renewal of NOC's. 

* * * * 
Note: 
i) Guidelines are subject to modification from time to time 

6 Substituted by letter issued vide No. dated 25.07.2014 
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ii) Explanation of technical terms used is given in Annexure-! 
iii) Undertaking to be submitted by individual given in Annexure-11 
iv) List of proformas is given in Annexure-Ill. 
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ANNEXURE-I 

Definitions[Explanation of Technical Terms 

1. Notified Area: Areas notified by Central Ground Water Authority for the purpose 
of Regulation of Ground Water development through Public Notices. 
2. Non-notified area: Areas other than Notified areas for ground water regulation. 
3. EPA 1986: Environmental Protection Act (1986). 
4. Safe area: Area categorized as SAFE from the ground water resources point of 
view, based on the ground water resources estimation 2009 or the latest estimation 
carried out by CGWB. 
5. Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water 
resources point of view, based on the ground water resources estimation 2009 or 
the latest estimation carried out by CGWB. 
6. Critical area: Area categorized as CRITICAL from the ground water resources 
point of view, based on the ground water resources estimation 2009 or the latest 
estimation carried out by CGWB. 

- /.COver-exploited area: Area categorized as OVER-EXPLOITED from the ground 
water resources point of view, based on the ground water resources estimation 2009 
or the latest estimation carried out by CGWB. 
8. Aquifer: Geological formation capable of storing and transmitting ground water. 
9. Deeper Aquifer: In areas having multiple aquifer system, the aquifer/s occurring 
below the uppermost aquifer. 
10. Well: Any structure sunk for the search or extraction of groundwater, 
including open wells, dug wells, bore wells, dug-cum-bore wells, tube wells, filter 
points, collector wells, infiltration galleries, recharge wells, or any of their 
combinations or variation·s. 
11. Tube Well; Bore Well; Dug Well: Ground Water abstraction structures. 
12. Government Agency: May be Central or State Government body. 
13. Mine: Area where mining activity is taking place, or area abandoned after 
mining. 
14. Ground Water Recharge: Augmenting the ground water resources of 
aquifer/s . · 
15. Rainwater Harvesting: The technique or system of collection and storage of 
rainwater, at micro watershed scale, including roof-top harvesting, for future use or 
for recharge of groundwater. 
16. Roof Top Rain Water Harvesting: Collection and storage of rain water from 
the roof top of buildings. 
17. Artificial Recharge to ground water: Augmenting the ground water 
reservoir through artificial means. 

CGWA GuidelineiC rite ria for evaluation of proposalslrequests for GW abstraction (wef 15/11/2012) Page 8/11 
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18. Infrastructure Project: Housing, Township, SEZ, Hotel, Educational 
Institutions, Roads and Bridges, Commercial establishments, Offices, Airport, 
Transport terminus, Hospitals, others. 
19. Mining Project: Project which involves mining activity either open cast or 
underground or both. j 
20. Ground Water Draft: Quantum of ground water withdrawal. ¥VJU05 
21. salinity in excess of 2500 at 25°C. 
22. Water Table Intersection: Intersection of the Water Table on excavation of 
the overlying material due to mining or other activities. 
23. Recycle/Reuse: Purifying waste water for using again/ putting water to 

multiple uses. 
24. Schools/College/Universities: Educational Institutions/universities 

approved/recognized by State I Central Government. 
25. Hospitals: Institutions providing medical facilities/treatment approved by 
State I Central Government. 
26. Bhawan: Raj Bhawan or any other Central I State Government office 
complex or building . 
27. Government Department: Either Central or State. 
28. Municipality: Municipality, a Municipal Corporation or similar body of local 
urban governance by any other name. 
29. Groundwater: Water, which exists below the surface in the zone of 
saturation and can be extracted through wells or any other means or emerges as 
springs and base flows in streams and rivers; 
30. Bgl: Below Ground Level. 
31. BCM {bcm): Billion cubic metres. 
32. Groundwater Abstraction structure: Structure used to withdraw 
groundwater like bore well I tube well I dug well I dug cum bore well/tunnel well. 
33. Piezometer: A bore well/tube well used only for measuring the water 
level/piezometric head and to take water sample periodically but not used for 
groundwater abstraction. 
34. Water Audit: A numerical assessment quantity of water in any process, 
giving a detailed input and output in every stage. 
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ANNEXURE -II 

UNDERTAKING TO BE SUBMITTED BY INDIVIDUALS FOR CONSTRUCTION 
OF GROUNDWATER ABSTRACTION STRUCTURE FOR DRINKING AND 
DOMESTIC PURPOSES IN NOTIFIED AREA ON NON-JUDICIAL STAMP PAPER 
AS PER THE STAMP VALUE IN VOGUE 

I, ... ..... ................... . ....... resident of ................................ ................. . 

do hereby solemnly affirm and declare as under: 
1 . That I am the owner/lease of premises of 

2. That in the above said premises/ building there is no supply of water by the 
Municipality/Govt. Agency/(ies) in the premises /area. 
3. That 1/we intend to install bore-well for abstraction of ground water for 
drinking/domestic use only. In the event of installing bore-well, the maximum 
diameter shall be restricted to 110 mm (four & half inches) and the capacity of the 
pump shall not exceed 1 H.P. 

4. That 1/we undertake that in the event of any instructions/directions from the 
Central Ground Water Authority/Deputy Commissioner/District Collector or any other 
authorized officer(s) of the Govt., we shall discontinue the usage of the said dug 
well!bore-well/tubewell if so required. 

5. That 1/we further undertake that 1/we shall be held liable for any such 
civil/criminal action that may be initiated against me /us for violation of any of the 
terms and conditions of this Undertaking. 

(DEPONENT) 

VERIFICATION : 

Verified at ............................ on this day of .................... . that the contents of 
the above Undertaking are correct to the best of my knowledge and belief and 
nothing has been suppressed. 

(DEPONENT) 
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ANNEXURE-Ill 

List of Proformas 

1. Application for permission to abstract ground water for industrial use. 

2. Application for permission to abstract ground water for infrastructure 
projects. 

3. Application for permission to dewater ground water . 

...,._ 4 . Application for renewal of NOC to dewater ground water. 
u 

\_) 
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ANNEXURE IV 

SCHEDULE 

List of 80 Areas Notified for Ground Water Regulation 
S. No. State District Name 

1 Anantapur 

Andhra Pradesh Anantapur 
Nizamabad 
Prakasam 
Gandhi nagar 

2 Gujarat Gandhi nagar 
Mahesana - Kaithal Harj ana 2 Sirsa 

1 Bagalkote 
Bagalkote 
Ba ngalore (U) 

f--------4 Bangalore (U) 
Bangalore {U) 

f------6 Bangalore(R) 
f------7 Bangalore{R) 
1--

Banga lore(R) 
9 Bangalor·e(R) 

10 • Belgaum 
11 Karnataka Belgaum 

Gadag 1--
Kolar 

14 Chikba llapur 
Ch ikba llapur 
Chikba llapur r---u Chikba/lapur 
Kolar 
Kolar 
Chikballapur 
Tumkur 1-----22 Tumkur 

1 Puducherry UT Puducherry 
1 Amritsar -----=- Taran taran 
3 Taran taran 

____i Fatehgarh Sahib 
Fatehgarh Sahib 
Fatehgarh Sahib 

7 H oshiarpur -----a jalandhar 
jalandhar r----w- j alandhar '---

Mandai/Biock[faluka 
Chimathur 
Narpala(NC) 
Va il poor (NC) 
Giddaluru 
Kalo l 
Man sa 
tvlahesana 
Rajaund 
Ellenabad 
Badami 
Bag a lkote(P) 
Anekal 
Bangalore (N) 
Bangalore (5) 
Devanhalli 
Dod Ballapur 
Hoskote 
Nelamang ala(P) 
Ramdvrg 
Raybag(P) 
Gadag(NC) 
Bangarapet 
Chik Bal lapur 
Ch intamani 
Gauribidanur 
Gudibanda 
tvla lur 
Mu ll)agal 
Sidla ghhatta 
Koratagere(P) 
Madhugiri(P) 
Puducherry 
Aj nala 
Patti 
Tam Tarar) 
Amloh 
Kharnano 
Khera 
Tanda 
Bhogpur 
Goraya/Rurka kalan 
)alandhar east 

? r ' '"' 

I 

I 
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'-u jalandl1ar 
f--t2 alandhar 
f----13 jalandhar 
f.---- Punjab Kapurthala 141· 

Kapurthala 
Kapurthala r----u Kapurthala 
Ludhiana 

f---1:9 Man sa 
Man sa r--n Man sa· 

u 

r----n Nawan Shahr 
Nawan Shahr 
Pat iala 
Patiala 

f------26 Ropar 
Sangrur 
Chittorgarh 

Rajasthan Chittorgarh 
3 Nagaur 
1 Coimbatore 

Dharmapuri 
Dharmapuri 

f---;;j Madurai -s 
--g! Namakka l ---::; Sa lem -a Salem ------g 

Tamil f\lacl u Salem J:O Salem -u. Salem 12 Tiruvannamalai -u Tiruvarur 
·--:-

Tuticorin 
Vel lore 

16 Vel lore 
Vel lore 
Vel lore 

-, 
:.......-".,, 

jalandhar west 
Nurmahal 
Phillaur 
Bholath/N ad ala 
Dhilwan 
Kapurthala 
Sultanpur 
Pakhowal ' 

Bhikhi 
Budhlada - · Sardulgarll 
IAur 
Banga 
Patiala 
Sanaur 
Morinda 
Bhawaniagarh 
Clillitorga rh 
Ni rnbahera 
Kuchaman 
Pollachi S 
Morappur 
Pappireddipatti 
Usilampatti 
Kutta lam 
Rasipuram 
Attur-S 
Gangava lli 
Panamaruthupatti 
Talaivasa l 
Ve erapandi 
Chen gam 
valangaiman 
Uclangudi 
Gudiyatham 
)olarpet 

Tiruppathur 

f\ 
... 

---
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CENTRAL GROUND WATER AUTHORITY 
(Constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986) 

  
 

 
Guidelines/Criteria for evaluation of 
proposals/requests for ground water 

abstraction  
(With effect from   16.11.2015) 

 
As per the National Green Tribunal directions and 
for further betterment of groundwater regulatory 
processes the guidelines of Central Ground Water 
Authority have been revised and placed below. The 
feedbacks, comments, and suggestions on these 
guidelines may be sent till 15th January, 2016 
at cgwa@nic.in.  
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Government of India  
CENTRAL GROUND WATER AUTHORITY 

Ministry of Water Resources, River Development & Ganga Rejuvenation 
West Block 2, Wing 3, R K Puram, Sector 1, New Delhi-110066 

 
Guidelines/Criteria for evaluation of proposals/requests for 

ground water abstraction  
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Government of India 
CENTRAL GROUND WATER AUTHORITY 

Ministry of Water Resources, River Development & Ganga Rejuvenation 
West Block 2, Wing 3, R K Puram, Sector 1, New Delhi 110066 

 
Guidelines/Criteria for evaluation of proposals/requests for 

ground water abstraction  
 (With effect from 16/11/2015) 

 
1. SCOPE & OBJECTIVE 

 The prime objective of the guidelines for evaluation of proposals/requests for 
the withdrawal of ground water, is to focus on a specific part of ground water 
management viz. ensuring sustainability of ground water both in terms of quantity & 
quality and also focus on land based management of ground water resources, looking 
into the variations of availability of water in different climatic regions and diverse 
hydrogeological conditions in various states of the country. Explanation for different 
technical terms used in this document is given in Annexure I.  

 The annual replenishable ground water resources availability plays an important 
role in defining the guidelines. These are re-assessed from time to time and the latest 
assessment, as applicable to these guidelines are available on www.cgwb.gov.in  

The latest assessment of the state wise ground water resources as on 31.03.2011 
is available at the Central Ground Water Board (CGWB) web site 
(http://cgwb.gov.in/documents/Dynamic%20GW% 20Resources%20-2011.pdf). As 
per the ground water resource estimates of 2011, out of the 6607 assessment units 
(Blocks, Mandals, Talukas, districts), 1071 over-exploited units, 217 critical units, 697 
semi-critical units, 4580 safe units and 92 saline units have been identified across the 
country by Central Ground Water Board. The Annual replenishable ground water 
resources have been estimated as 433 Billion Cubic Metres (bcm). The Net Ground 
Water Availability is 398 bcm and the overall stage of ground water development of 
the country is 62%. The present guidelines will follow the assessment as on GWRE 
2011 till it is revised. 

Central Ground Water Authority (CGWA) so far has notified 162 areas 
(http://cgwb.gov.in) the areas are for the purpose of regulation of ground water 
development. More areas are notified periodically and the up dated list as applicable to 
these guidelines is available on www.cgwa-noc.gov.in.   The District Administrative 
Heads (Deputy Commissioner/District Magistrate/District Collector) in case of 
Administrative Block or Taluka, or the Head of the Municipality (in case of Municipal 
Area) of the notified areas in the country have been appointed as ‘Authorized Officers’ 
by Central Ground Water Authority under Section 4 of the Environmental Protection 
Act (EPA) (1986).  

Regulation of Ground Water development in Notified areas is through district 
administrative heads assisted by Advisory Committees under the provisions of Section 
4 of the EPA, 1986. All issues pertaining to granting of NOC's for ground water 
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withdrawal, checking violations, sealing of ground water abstraction structures, 
launching of prosecution against offenders, attending to complaints, etc., are to be 
addressed by the Authorized Officers.  

i. These guidelines supersede all the earlier guidelines with effect from 
16/11/2015. The guidelines for abstraction of ground water in Notified/Non-
Notified areas for various users are given below. 

2.  NOTIFIED AREAS 
Permission to abstract ground water through any energized means will not be 

accorded for any purpose other than drinking water. The permission would be granted 
by the Authorised Officer in consultation with the advisory committee constituted for 
this purpose. The list of notified areas, is given in Annexure II and also available on 
the web-site (www.cgwb.gov.in). 

2.1. Drinking & Domestic purposes: 
NOC can be accorded for construction of ground water abstraction structures/ 

replacement of existing defunct well for drinking and domestic purposes only. 
Government Water supplying agencies can be accorded NOC as per their requirement. 
NOC for infrastructure projects will be considered after issue of completion certificate 
from competent Authority as per Govt. norms for drinking and domestic purposes.  
NOC for ground water withdrawal will be considered only if Water Supplying 
Department is not providing adequate water in the area/premises. Proof for this is to 
be produced from the concerned authority by the applicant.  

2.1.1. Individual households: 
The conditions for granting the NOC to individual households in notified areas 

are given below: 
a. Permission to be granted only for such cases where public water supply 

system does not exist. The permission shall be valid only till such time 
there is no public water supply provided. In that case, the abstraction 
structure shall be exclusively utilized for artificial recharge to ground 
water or sealed. 

b. A certificate from the water supply agency regarding non-availability of 
government water supply to the area/individual is to be submitted by the 
applicant. 

c. The premises should have only one ground water abstraction structure 
(either existing or new) to meet the drinking and domestic requirements. 
No tube-well/bore-well will be constructed, if any working tube-well 
already exists. In case the existing well has become non-functional and is 
to be replaced, it should be converted into recharge well, if possible or, 
properly sealed and no water be pumped from it. An undertaking as per 
Annexure III is to be submitted by individual. 

d. The person(s) intending to construct new tube-well will seek permission 
from the Authorized officer/Advisory Committee, at least 30 days in 
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advance along with the name and address of the drilling agency, which 
will undertake construction of tube-well.  Authorities/Nodal Agency can 
ask the user to supply additional information. 

e. The maximum diameter of the tube-well should be restricted to 4 P

״
P  only 

and the capacity of the pump should not exceed 1HP. In case of deep 
water level the capacity/dia of the structure will be decided by the 
Authority based on the site specific recommendations. 

f. Concurrent with the construction of ground water abstraction structure, 
the owner of the tube-well shall undertake artificial recharge to ground 
water through rainwater harvesting in the premises.  

g. The water from the tube-well/bore-well will be used exclusively for 
drinking and domestic purposes only within the premises.  

h. All details of the drilling like rock formations encountered, the depth and 
diameter of the constructed tube-well, (Fracture zones encountered/zones 
tapped) type of pipes used in tube well, yield of bore well/tube well and 
ground water quality etc., shall be kept for record and are to be provided 
at the time of inspection.  

i. Any violation of the above conditions will attract legal action under 
section 15 of the Environment (Protection) Act, 1986. 

 

2.1.2. Other than Individual households 
The list of infrastructure projects, other than individual households is given in 
Annexure IV3T.3T The conditions for granting the NOC to such categories in notified 
areas are given below: 
a. Maximum diameter of the ground water abstraction structures should be 

restricted to 150 mm (6 inches) only and capacity of the pump should not 
exceed 5 HP. In case of Government water supply agencies, housing 
societies, tube well size/dia. & HP of prime mover can be more depending 
on the ground water availability and requirement. The authorised officers 
in consultation with the advisory committee would decide on standards for 
the area/ district under their  jurisdiction  

b. Concurrent with the construction of ground water abstraction structures, 
the organization shall undertake artificial recharge to ground water through 
rain water harvesting structure in the premises within 45 days of issuance 
of NOC and will confirm to the Authorized Officer for verification. 

c. Water meter installation in the abstraction structure is mandatory and 
confirmation of water meter installation shall be given to the Authorized 
Officer under intimation to the concerned Regional office of CGWB 
immediately after construction. The daily water meter reading should be 
maintained and quarterly report should be submitted to Authorized 
Officer. 

d. The water from the ground water abstraction structures will be used for 
drinking and domestic purposes only. 
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e. All details of the drilling like location of well (Lat./Long.), formations 
encountered, the depth and diameter of the constructed ground water 
abstraction structures, type of pipes used, yield of bore well/ tube well 
(Fracture zones encountered/zones tapped) and ground water quality, etc., 
have to be furnished to the nodal agency authorized and to CGWB 
Regional Office within 15 days of the completion of the construction. 

f. The permission for construction of ground water abstraction structure 
would be valid for a period of six months from the date of issue of NOC. If 
the structure is not constructed within validity period, the NOC would be 
deemed to have been cancelled. 

g. The NOC issued would be non-transferable. 
h. Permission to be granted only for such cases where public water supply 

system does not exist. The permission shall be valid only till such time 
there is no public water supply provided. In that case, the abstraction 
structure shall be exclusively utilized for artificial recharge to ground 
water or sealed. 

i. Any violation of the above conditions will attract legal action under 
section 15 of the Environment (Protection) Act, 1986. 

Guidelines for granting of NOC by Central Ground Water Authority for saline 
ground water withdrawal to industries/projects in Notified areas underlain by Saline 
Ground Water is mentioned under Section 4.  

In case the notified area is de-notified subsequently, the conditions pertaining to 
“non-notified areas” shall be followed.  

3. NON-NOTIFIED AREAS 
NOC for ground water withdrawal will be considered for Industries / 

Infrastructure / Mining projects as per the criteria given below. 

3.1.  Criteria for Industries/Infrastructure/Mining Projects 
3.1.1. Industries: 
Category* Mandatory 

Recycle/Reuse  
(for various purposes 
except recharge to 
ground water) 

Withdrawal permitted   
(% of proposed recharge) # 

Safe Major and Medium 
Industries to recycle 
and reuse at least 40% 
of the waste water  

NOC is required for ground water 
withdrawal subject to adoption of artificial 
recharge to ground water.   

Semi- 
critical 

Major and Medium 
Industries to recycle 
and reuse at least 50% 
of the waste water 

Withdrawal may be permitted subject to 
undertaking of ground water recharge** 
measures. The withdrawal should not 
exceed 200% of the recharged quantity. 
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Category* Mandatory 
Recycle/Reuse  
(for various purposes 
except recharge to 
ground water) 

Withdrawal permitted   
(% of proposed recharge) # 

Critical Major and Medium 
industries should fully  
recycle and reuse the 
waste water  

Withdrawal may be permitted subject to 
undertaking of ground water recharge** 
measures. The withdrawal should not 
exceed 100% of the recharged quantity. 

Over- 
exploited  

All Industries to fully  
recycle and reuse the 
waste water  

Withdrawal may be permitted subject to 
undertaking of ground water recharge** 
measures. The withdrawal should not 
exceed 50% of the recharged quantity. 

 

* The guidelines will follow the assessment as on Ground Water Resource Estimation 
(GWRE) 2011 till further revision. 

#  Refer section 3.1.1.b for recharge criteria for Water Intensive Industry 

**The recharge should be implemented within the premises and/or same water 
shed/assessment unit. Detail project proposal shall be included along with the application for 
NOC. 

 

3.1.1. (b). Water Intensive Industries 
Industries using ground water as raw material/water intensive industries shall 

not be granted NOC for ground water withdrawal in Over-Exploited areas. A list of 
different industries categorised as water intensive is given in Annexure V. In Safe, 
Semi-Critical & Critical areas NOC for ground water withdrawal is mandatory for 
these industries as per Section 3,1. However, ground water withdrawal will be limited 
as follows: 

Category Ground Water Withdrawal Limit 
Safe Withdrawal limited to 200% of ground water 

recharge.   
Semi- Critical Withdrawal limited to 100% of ground water 

recharge. 
Critical Withdrawal limited to 50% of ground water 

recharge. 
Over- Exploited  No permission for Industries under this category. 

 
3.1.2.  Infrastructure projects  

The application for the infrastructure projects would be considered depending 
on the type of infrastructure project as per the Annexure IV. 
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a. Run-off from the entire project area is to be utilized either for artificial recharge 
to ground water unless risk of contamination exists or area is water logged or 
for storage for utilization or both. 

b. The quantum of ground water for usage other than drinking/ domestic shall not 
exceed 25% of total ground water abstraction in case of Housing 
projects/Residential Townships.  

c. Proponents are to submit a status report stating the quantum of water required 
and the quantity that would be provided by the Government Water Supplying 
agency. This should be supported by a letter from the agency. 
 

3.1.3.  Mining and De-watering projects  
Abstraction of ground water by mining industries intersecting water table for de- 

watering of mine pit water, and de- watering ground water for basement construction of 
buildings, etc., may be permitted subject to the following conditions. 

a. Conditions for recharge and recycle/reuse would be similar to those given in 
case of industries for withdrawal of ground water (Section 3.1). Project 
proponent has to submit mining plan with mine seepage computation/modelling 
studies carried out by them. 

b. The de-watered quantum of water is to be put to gainful use. This may include 
water supply and provide to water supply agencies, agriculture, dust 
suppression by the industry, utilization by the mining industry, utilization for 
artificial recharge to ground water, etc.  

c. Piezometers for monitoring the ground water level of de-watered aquifers are to 
be mandatorily installed within the premises and in peripheral areas having 
adequate depth range.  The record of water level data be maintained and to be 
provided periodically or whenever demanded by the regulating agency. 

d. Wherever the mines/de-watering project is situated in the coastal area special 
care should be taken to prevent sea water ingress. This should be supported by a 
technical evaluation report. 

e. In case of mining projects detailed and continuous study on the ground water 
regime, including ground water modelling should be carried out and the results 
should be submitted to the Regional Directorate of CGWB periodically. 
 

4. ABSTRACTION OF SALINE GROUND WATER 
Any Industry/project desirous of utilizing saline ground water, including from 

areas falling under over-exploited and Notified categories, would be permitted to 
extract saline ground water. However, due care to be taken in respect of disposal of 
the effluents by the units so as to protect the water bodies and the aquifers from 
pollution. Proposals pertaining to such cases must have a detailed project report 
elucidating the mechanism of handling the effluent water and its various uses. All 
precautions must be taken for protection of environment especially fresh water 
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aquifers in and around the area. Large scale recharge mechanism should be adopted 
wherever feasible in such cases to improve the ground water conditions in the region.  

(I) In Notified areas, withdrawal of saline water from deeper aquifers can be 
permitted subject to the following conditions. 

(a) Saline water withdrawal shall not contaminate the fresh water aquifers 
while transporting or using. 

(b) No brine or waste disposal should occur in that area. 
(c) The withdrawal of saline water or pumping of the saline aquifer by 

industries/organizations, should not affect the fresh water aquifer, if 
any in the area.  

(d) Piezometers should be constructed and monitored regularly for 
piezometric level & quality, of the aquifer from which the saline water 
is pumped, as well as, the adjacent/overlying/underlying fresh water 
aquifers, if any. 

(e) The data generated has to be submitted to the respective Regional 
Director of CGWB periodically. 

(f) CGWA has right to withdraw the permission at any time without 
assigning ay reason. 

(g) Adequate Rain Water Harvesting/Artificial Recharge/Water 
conservation measures should be adopted in consultation with 
Regional Director of CGWB. 

(II) In case of saline/contaminated water occurring within the phreatic zone 
or water logged area occurring as a pocket in notified area, withdrawal 
may be permitted for uses other than domestic use subject to:- 

(a) The area shall be clearly demarcated and the respective 
Regional Director of CGWB shall give clear recommendation 
on the quantity which can be withdrawn. 

(b) The withdrawal should not have any impact on the fresh 
water aquifer and this has to be ascertained by the concerned 
Regional Director, CGWB. 

(c) Other conditions shall remain same as (1) above. 

5. CHANGE IN LAND USE 
Industries/ Infrastructure/Mining projects coming up in agricultural land or any 

other land after change in land use shall have to submit all documents endorsing the 
change of land use from competent authority. Withdrawal of ground water from 
existing abstraction structures, if any, after change in land use in the area can be done 
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only after approval from the Central Ground Water Authority. Cases would be 
processed as per changed land use. 

6.   OTHER CONDITIONS (Applicable for all cases): 
a) Sale and supply of raw/unprocessed/untreated ground water by unauthorized 

agencies for commercial use is not permitted. 
b) Non-compliance of conditions mentioned in the NOC may be taken as sufficient 

reason for cancellation of NOC accorded/ non-renewal of NOC. 
c) Wherever State Government Authorities are in existence to manage and control 

ground water regimes, the Ground water Regulation would be done by them. The 
State Ground Water Authority (SGWA) shall send a quarterly progress report to 
CGWA for records. 

d) In case of any delay in executing the project for bonafide reasons within the set 
time, for which NOC has been granted, the firm shall apply to CGWA for 
extension. CGWA may consider extension based on its merits. Any proposal to 
extend the validity of NOC would be considered for a similar period with 
recharge conditions applicable as per guidelines in force, provided no ground 
water abstraction has been made. 

e) No application for NOC shall be entertained without referral letters from the 
statutory authority (Central and State Govt. Departments and Agencies like State 
Pollution Control Board, Industries Department, Industrial Development 
Authority). 

f) The referral letter shall contain verification on the quantum of water for the 
industry/project with detailed break up of ground water consumption, recycle & 
reuse of the waste water, so that the wastage of the precious resource can be 
avoided. In case this is not given by the referral authority, applicant should obtain 
a letter from the Industries Dept/Project Sanctioning Authority/ local municipal 
authority in urban areas on the same lines. 

g) The CRZA rules and regulation shall be applicable wherever in vogue. 
h) No permission required for withdrawal of ground water from any area if 

withdrawal is done through non-energized means. 
i) Mandatory clause on Artificial Recharge to ground water may be relaxed in case 

of water logged/shallow water level (< 5 m bgl during pre monsoon) areas.  
j) Relaxation in the quantity of ground water withdrawal in over-exploited areas, 

and/or quantity of recharge being affected by the firm can be permitted by 
CGWA if it feels it absolutely necessary in national interest. 

k) The artificial recharge proposals are required to be vetted by any competent 
authority of State/Centre.  

l) Treated water shall not be used for recharge to ground water, since it may contain 
heavy metals & other toxic elements. The treated waters shall be fully used by 
the proponent or any other agency, who can utilize it without contaminating the 
underlying aquifer / water bodies. 

m) NOC issued is non-transferable. 

661350



Central Ground Water Authority, Government of India                                                                                                         

  9 

n) Abstraction structure should be located inside the premises of  project property. 
o) The general guidelines for the ground water level monitoring and construction of 

piezometers for this purpose are annexed as Annexure VI. 
 

7. ISSUANCE/ RENEWAL OF NOC 
a) NOC will be accorded in non notified areas for a period of two years initially 

and will be renewed for a period of three years, subject to compliance of 
conditions mentioned in the NOC. Thereafter, NOC’s shall be renewed every 
five years subject to the compliance of the conditions mentioned in the renewed 
NOC. 

b) Renewal of NOC’s issued earlier to industries/projects in non-notified areas and 
where the area has subsequently become notified, will be done by CGWA for 
every two (2) years. The Authorized officer will forward the application to the 
concerned Regional Director of CGWB with his recommendations for 
processing and forwarding to CGWA. 

c) In case of change in category of the area, renewals would be granted with 
conditions as laid down for such new category areas. In case it is difficult to 
comply with the conditions the applicant should satisfy the authority for granting 
exemption/alternative measure. The condition of recharge may be relaxed for 
OE blocks at par with Critical blocks and for Critical blocks at par with semi-
critical blocks. 

d) In case it is found that some of the conditions stipulated during the issuance 
NOC have not been implemented in certain localities it may be relaxed by 
CGWA based on the recommendations of the concerned Regional Director for 
specific areas as per site specific condition. 

e) Categorization of certain industries as ‘Water intensive industry’ have been 
made with effect from 15.11.2012. Since then ground water withdrawal by such 
industries is not permitted in OE areas. Renewal of NOC for those water 
intensive industries to which NOC was issued for ground water withdrawal prior 
to 15.11.2012 and are now falling in Over-exploited and Notified areas will be 
done by CGWA initially for two years and subsequently for every three years. 
For Notified areas, the authorized officer shall forward his recommendations to 
the Regional Director who in turn would send the same alongwith his 
recommendations to CGWA. The renewal would be limited to 50% of the 
recharge quantity or the earlier permitted quantity whichever is less. 

f) Processing fee prescribed if any, from time to time shall be charged for issuance 
and renewal of NOC. 
 

8. ISSUANCE OF NOC TO EXISTING INDUSTRIES  
All existing Industries/projects which are drawing ground water and have not 

obtained NOC for ground water withdrawal from Central Ground Water Authority, 
either due to its coming into existence prior to formation of CGWA or due to 
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exemption from obtaining NOC as per earlier guidelines, shall apply to CGWA for 
NOC for ground water withdrawal with immediate effect. This would be applicable to 
States/UT’s in which regulation of ground water withdrawal is being done by CGWA. 
The application has to be submitted online. The grant of NOC would be considered as 
per prevailing guidelines.  

It would be mandatory for these industries/projects to submit water quality 
report of effluents, if any, vetted by competent authority. The industry/project should 
have valid EC or ‘consent to operate’ under water act or referral letter issued by the 
State/ Central regulatory authority. 

 

9. PROCESSING FEE 
A Processing fee of Rs. 1000/- per new NOC and Rs. 500/- per renewal of NOC 

shall be applicable for issuance of NOC or its renewal. 

 
Note: Guidelines are subject to modification from time to time. 
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Annexure-I 

 

1. Notified Area: Areas notified by Central Ground Water Authority for the purpose of 
Regulation of Ground Water development through Public Notices. 

Explanations for the Technical Terms used: 
 

2. Non-notified area: Areas other than Notified areas for ground water regulation. 

3. EPA 1986: Environmental Protection Act (1986). 

4. Safe area: Area categorized as SAFE from the ground water resources point of view, based 
on the ground water resources estimation 2009 or the latest estimation carried out by CGWB. 

5. Semi-critical area: Area categorized as SEMI-CRITICAL from the ground water resources 
point of view, based on the ground water resources estimation 2009 or the latest estimation 
carried out by CGWB. 

6. Critical area: Area categorized as CRITICAL from the ground water resources point of 
view, based on the ground water resources estimation 2009 or the latest estimation carried 
out by CGWB. 

7. Over-exploited area: Area categorized as OVER-EXPLOITED from the ground water 
resources point of view, based on the ground water resources estimation 2009 or the latest 
estimation carried out by CGWB. 

8. Aquifer: Geological formation capable of storing and transmitting ground water. 

9. Deeper Aquifer: In areas having multiple aquifer system, the aquifer/s occurring below the 
uppermost aquifer. 

10. Well: Any structure sunk for the search or extraction of ground water, including open wells, 
dug wells, bore wells, dug-cum-bore wells, tube wells, filter points, collector wells, 
infiltration galleries, recharge wells, or any of their combinations or variations. 

11. Tube Well; Bore Well; Dug Well: Ground Water abstraction structures. 

12. Government Agency: May be Central or State Government body. 

13. Mine: Area where mining activity is taking place, or area abandoned after mining. 

14. Ground Water Recharge: Augmenting the ground water resources of aquifer/s. 

15. Rainwater Harvesting: The technique or system of collection and storage of rainwater, at 
micro watershed scale, including roof-top harvesting, for future use or for recharge of ground 
water. 

16. Roof Top Rain Water Harvesting: Collection and storage of rain water from the roof top of 
buildings. 

17. Artificial Recharge to ground water: Augmenting the ground water reservoir through 
artificial means. 

18. Infrastructure Project: Housing, Township, SEZ, Hotel, Educational Institutions, Roads 
and Bridges, Commercial establishments, Offices, Airport, Transport terminus, Hospitals, 
others. 

69 1353



Central Ground Water Authority, Government of India                                                                                                         

  12 

19. Mining Project: Project which involves mining activity either open cast or underground or 
both. 

20. Ground Water Draft: Quantum of ground water withdrawal. 

21. Saline Water: Water having salinity in excess of 2500 µmhos/cm at 250

22. Water Table Intersection: Intersection of the Water Table on excavation of the overlying 
material due to mining or other activities. 

C. 

23. Recycle/Reuse: Purifying waste water for using again/ putting water to multiple uses. 

24. Schools/College/Universities: Educational Institutions/universities approved/recognized by 
State / Central Government. 

25. Hospitals: Institutions providing medical facilities/treatment approved by State / Central 
Government. 

26. Bhawan: Raj Bhawan or any other Central / State Government office complex or building. 

27. Government Department: Either Central or State. 

28. Municipality: Municipality, a Municipal Corporation or similar body of local urban 
governance by any other name. 

29. Ground water: Water, which exists below the surface in the zone of saturation and can be 
extracted through wells or any other means or emerges as springs and base flows in streams 
and rivers; 

30. Bgl: Below Ground Level. 

31. BCM (bcm): Billion cubic metres. 

32. Ground water Abstraction structure: Structure used to withdraw ground water like bore 
well / tube well / dug well / dug cum bore well/tunnel well. 

33. Piezometer:  A bore well/tube well used only for measuring the water level/piezometric 
head and to take water sample periodically but not used for ground water abstraction. 

34. Water Audit: A numerical assessment quantity of water in any process, giving a detailed 
input and output in every stage. 
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Annexure II 

S. No. 
List of 162 areas notified by CGWA 

STATE / UT LOCATION Date of Notification 
1 Andhra Pradesh Tirupathi (Rural) Mandal of Chittor 

District 
5.12.2005 

2 Andhra Pradesh Vempalli Mandal of Cuddapah District 5.12.2005 
3 Andhra Pradesh Chilmathur Mandal of Anantapur District 27.11.2012 
4 Andhra Pradesh Narpala (NC) Mandal of Anantapur 

District 
27.11.2012 

5 Andhra Pradesh Giddaluru Mandal of Prakasam District 27.11.2012 
6 Diu Union Territory of Diu 14.10.1998 
7 Gujarat Gandhinagar taluka (aquifer below 200 

mbgl declared as notified for meeting 
drinking and domestic requirements), 
District Gandhinagar 

2.09.2000 

8 Gujarat Kalol taluk of Gandhinagar district 27.11.2012 
9 Gujarat Mansa taluk of Gandhinagar district 27.11.2012 
10 Gujarat Mahesana taluk of Mahesana district 27.11.2012 
11 Haryana Municipal Corporation of Faridabad & 

Ballabhgarh 
14.10.1998 

12 Haryana Shahbad Block of Kurukshetra District  2.12.2006 
13 Haryana Nangal Chowdhary Block of 

Mahendragarh District  
2.12.2006 

14 Haryana Narnaul Block of Mahendragarh District  2.12.2006 
15 Haryana Samalkha Block of Panipat District  2.12.2006 
16 Haryana Karnal Block of Karnal District  2.12.2006 
17 Haryana Khol Block of Rewari District  2.12.2006 
18 Haryana Entire Gurgaon District 13.08.2011 
19 Haryana Badra block of Bhiwani District 13.08.2011 
20 Haryana Ladwa block of Kurukshetra District 13.08.2011 
21 Haryana Pehowa block of Kurukshetra District 13.08.2011 
22 Haryana Rania block of Sirsa District 13.08.2011 
23 Haryana Tohana block of Fatehabad District 13.08.2011 
24 Haryana Gulha block of Kaithal District 13.08.2011 
25 Haryana Bapoli block of Panipath District 13.08.2011 
26 Haryana Rajaund block of Kaithal District 27.11.2012 
27 Haryana Ellenabad block of Sirsa District 27.11.2012 
28 Karnataka Badami taluka of Bagalkote District  27.11.2012 
29 Karnataka Bagalkote(P) taluka of Bagalkote District 27.11.2012 
30 Karnataka Anekal taluka of Bangalore (U) District 27.11.2012 
31 Karnataka Bangalore (N) taluka of Bangalore (U) 

District 
27.11.2012 

32 Karnataka Bangalore (S) taluka of Bangalore (U) 
District 

27.11.2012 
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33 Karnataka Devanhalli taluka of Bangalore (R) 
District 

27.11.2012 

34 Karnataka Dod Ballapur taluka of Bangalore (R) 
District 

27.11.2012 

35 Karnataka Hoskote taluka of Bangalore (R) District 27.11.2012 
36 Karnataka Nelamangala(P) taluka of Bangalore (R) 

District 
27.11.2012 

37 Karnataka Ramdurg taluka of Belgaum District 27.11.2012 
38 Karnataka Raybag(P) taluka of Belgaum District 27.11.2012 
39 Karnataka Gadag(NC) taluka of Gadag District 27.11.2012 
40 Karnataka Bangarapet taluka of Kolar District 27.11.2012 
41 Karnataka Chikballapur taluka of Chikballapur 

District 
27.11.2012 

42 Karnataka Chintamani taluka of Chikballapur 
District 

27.11.2012 

43 Karnataka Gauribidanur taluka of Chikballapur 
District 

27.11.2012 

44 Karnataka Gudibanda taluka of Chikballapur 
District 

27.11.2012 

45 Karnataka Malur  taluka of Kolar District 27.11.2012 
46 Karnataka Mulbagal taluka of Kolar District 27.11.2012 
47 Karnataka Sidlaghhatta taluka of Chikballapur 

District 
27.11.2012 

48 Karnataka Koratagere(P) taluka of Tumkur District 27.11.2012 
49 Karnataka Madhugiri(P) taluka of Tumkur District 27.11.2012 
50 Madhya Pradesh Dhar Block of Dhar District  2.12.2006 
51 Madhya Pradesh Manawar Block of Dhar District  2.12.2006 
52 Madhya Pradesh Mandsaur Block of Mandsaur District  2.12.2006 
53 Madhya Pradesh Sitamau Block of Mandsaur District  2.12.2006 
54 Madhya Pradesh Neemuch Block of Neemuch District  2.12.2006 
55 Madhya Pradesh Jaora Block of Ratlam District  2.12.2006 
56 Madhya Pradesh Indore Municipal Corporation 2.12.2006 
57 NCT, Delhi South District 15.08.2000 
58 NCT, Delhi South West District 15.08.2000 
59 NCT, Delhi Yamuna Flood Plain Area 2.09.2000 
60 Puducherry UT Puducherry UT 27.11.2012 
61 Punjab Ludhiana City, Ludhiana District 11.12.1998 
62 Punjab Moga-I Block of Moga District  2.12.2006 
63 Punjab Moga-II Block of Moga District  2.12.2006 
64 Punjab Sangrur Block of Sangrur District  2.12.2006 
65 Punjab Mahal Kalan Block of Barnala District  2.12.2006 
66 Punjab Ahmedgarh Block of Sangrur District  2.12.2006 
67 Punjab Nakodar block of Jalandhar District 13.08.2011 
68 Punjab Shahkot block of Jalandhar District 13.08.2011 

721356



Central Ground Water Authority, Government of India                                                                                                         

  15 

69 Punjab Lohian block of Jalandhar District 13.08.2011 
70 Punjab Pattran block of Patiala District 13.08.2011 
71 Punjab Phagwara block of Kapurthala District 13.08.2011 
72 Punjab Nihalsinghwala block of Moga District 13.08.2011 
73 Punjab Dhuri block of Sangrur District 13.08.2011 
74 Punjab Sunam block of Sangrur District 13.08.2011 
75 Punjab Barnala block of Barnala District 13.08.2011 
76 Punjab Sherpur block of  Sangrur District 13.08.2011 
77 Punjab Malerkotla block of Sangrur District 13.08.2011 
78 Punjab Khanna block of Ludhiana District 13.08.2011 
79 Punjab Ajnala block of Amritsar District 27.11.2012 
80 Punjab Patti Block of Taran Taran District 27.12.2012 
81 Punjab Taran Taran Block of Taran Taran 

District 
27.12.2012 

82 Punjab Amloh block of Fatehgarh District 27.11.2012 
83 Punjab Khamano block of Fatehgarh District 27.11.2012 
84 Punjab Khera block of Fatehgarh District 27.11.2012 
85 Punjab Tanda block of Hoshiarpur District 27.11.2012 
86 Punjab Bhogpur block of Jalandhar District 27.11.2012 
87 Punjab Goraya/Rurka kalan block of Jalandhar 

District 
27.11.2012 

88 Punjab Jalandhar east block of Jalandhar District   27.11.2012 
89 Punjab Jalandhar west block of Jalandhar 

District 
27.11.2012 

90 Punjab Nurmahal block of Jalandhar District 27.11.2012 
91 Punjab Phillaur block of Jalandhar District 27.11.2012 
92 Punjab Nadala block of Kapurthala District 27.11.2012 
93 Punjab Dhilwan block of Kapurthala District 27.11.2012 
94 Punjab Kapurthala block of Kapurthala District 27.11.2012 
95 Punjab Sultanpur block of Kapurthala District 27.11.2012 
96 Punjab Pakhowal block of Ludhiana District 27.11.2012 
97 Punjab Bhikhi block of Mansa District 27.11.2012 
98 Punjab Budhlada block of Mansa District 27.11.2012 
99 Punjab Sardulgarh block of Mansa District 27.11.2012 
100 Punjab Aur block of Nawanshahr District 27.11.2012 
101 Punjab Banga block of Nawanshahr District 27.11.2012 
102 Punjab Patiala block of Patiala District 27.11.2012 
103 Punjab Sanaur block of Patiala District 27.11.2012 
104 Punjab Morinda block of Ropar District 27.11.2012 
105 Punjab Bhawaniagarh block of Sangrur District 27.11.2012 
106 Rajasthan Jhotwara block, Jaipur District 27.11.2012 
107 Rajasthan Pushkar Valley, Ajmer District 5.12.2005 
108 Rajasthan Jalore block, Jalore District  5.12.2005 
109 Rajasthan Raniwara block, Jalore District 5.12.2005 
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110 Rajasthan Budhana block, Jhunjunu District 5.12.2005 
111 Rajasthan Chirawa block, Jhunjunu District 5.12.2005 
112 Rajasthan Mundwa block, Nagaur District 5.12.2005 
113 Rajasthan Surajgarh Block, Jhunjunu District  2.12.2006 
114 Rajasthan Dhod Block, Sikar District  2.12.2006 
115 Rajasthan Shri Madhopur Block, Sikar District  2.12.2006 
116 Rajasthan Behror Block, Alwar District  2.12.2006 
117 Rajasthan Bhinmal Block, Jalore District  2.12.2006 
118 Rajasthan Rajgarh block of Churu District 13.08.2011 
119 Rajasthan Osian block of Jodhpur District 13.08.2011 
120 Rajasthan Bhopalgarh block of Jodhpur District 13.08.2011 
121 Rajasthan Bilara block of Jodhpur District 13.08.2011 
122 Rajasthan Merta block of  Nagaur District 13.08.2011 
123 Rajasthan Baetu block of Barmer District 13.08.2011 
124 Rajasthan Sambher block of Jaipur District 13.08.2011 
125 Rajasthan Govindgarh block of Jaipur District 13.08.2011 
126 Rajasthan Sanganer block of Jaipur District 13.08.2011 
127 Rajasthan Bassi block of Jaipur District 13.08.2011 
128 Rajasthan Amer block of Jaipur District 13.08.2011 
129 Rajasthan Shahpura block of Jaipur District 13.08.2011 
130 Rajasthan Mandore block of Jodhpur District 13.08.2011 
131 Rajasthan Sayala block of Jalore District 13.08.2011 
132 Rajasthan Sanchore block of Jalore District 13.08.2011 
133 Rajasthan Nawalgarh block of Jhunjhunu District 13.08.2011 
134 Rajasthan Udaipurwati block of Jhunjhunu District 13.08.2011 
135 Rajasthan Jhunjhunu block of Jhunjhunu District 13.08.2011 
136 Rajasthan Todabhim block of Karauli District 13.08.2011 
137 Rajasthan Pisangan block of Ajmer District 13.08.2011 
138 Rajasthan Chittorgarh block of Chittorgarh District 27.11.2012 
139 Rajasthan Nimbahera Block of Chittorgarh District 27.11.2012 
140 Rajasthan Kuchaman block of Nagaur District 27.11.2012 
141 Tamil Nadu Pollachi S block of Coimbatore District 27.11.2012 
142 Tamil Nadu Morappur block Dharmapuri District 27.11.2012 
143 Tamil Nadu Pappireddipatti block of Dharmapuri 

District 
27.11.2012 

144 Tamil Nadu Usilampatti block of Madauri District 27.11.2012 
145 Tamil Nadu Kuttalam block of Nagapattinam District 27.11.2012 
146 Tamil Nadu Rasipuram block of Namakkal District 27.11.2012 
147 Tamil Nadu Attur-S block of Salem District 27.11.2012 
148 Tamil Nadu Gangavalli block of Salem District 27.11.2012 
149 Tamil Nadu Panamaruthupatti block of Salem District 27.11.2012 
150 Tamil Nadu Talaivasal block of Salem District 27.11.2012 
151 Tamil Nadu Veerapandi block of Salem Distict 27.11.2012 
152 Tamil Nadu Chengam block of Tiruvannamalai 27.11.2012 

741358



Central Ground Water Authority, Government of India                                                                                                         

  17 

District 
153 Tamil Nadu Valangaiman block of Tiruvarur District 27.11.2012 
154 Tamil Nadu Udangudi block of Thoothukudi District 27.11.2012 
155 Tamil Nadu Gudiyatham block of Vellore District 27.11.2012 
156 Tamil Nadu Jolarpet block of Vellore District 27.11.2012 
157 Tamil Nadu Pernampet block of Vellore District 27.11.2012 
158 Tamil Nadu Tiruppathur block of Vellore District 27.11.2012 
159 Telangana Midjil Mandal of Mahabubnagar District 5.12.2005 
160 Telangana Vailpoor (NC) Mandal of Nizamabad 

District 
27.11.2012 

161 Uttar Pradesh Municipal Corporation of Ghaziabad, 
Ghaziabad District 

04.04.1998 

162 West Bengal Haldia Industrial complex (aquifer below 
120 mbgl), Haldia, district East 
Medinipur 

15.08.2000 
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                                                                                         Annexure-III 
 

UNDERTAKING TO BE SUBMITTED BY INDIVIDUALS FOR CONSTRUCTION OF  
GROUND WATER ABSTRACTION STRUCTURE FOR DRINKING AND DOMESTIC 
PURPOSES IN NOTIFIED AREA ON NON-JUDICIAL STAMP PAPER  AS PER THE 
STAMP VALUE IN VOGUE. 
  
I, …………………………….. resident of ……………………………………………  

do hereby solemnly affirm and declare as under:  

1. That I am the owner/lease of premises of ………………………………………  

2. That in the above said premises/ building there is no supply of water by the 

Municipality/Govt. Agency/(ies) in the premises /area.  

3. That I/we intend to install bore-well for abstraction of ground water for 

drinking/domestic use only. In the event of installing bore-well, the maximum 

diameter shall be restricted to 110 mm (four & half inches) and the capacity of the 

pump shall not exceed 1 H.P.  

4. That I/we undertake that in the event of any instructions/directions from the 

Central Ground Water Authority/Deputy Commissioner/District Collector or any other 

authorized officer(s) of the Govt., we shall discontinue the usage of the said dug 

well/bore-well/tubewell if so required.  

5. That I/we further undertake that I/we shall be held liable for any such civil/criminal 

action that may be initiated against me /us for violation of any of the terms and 

conditions of this Undertaking.  

 

(DEPONENT)  
VERIFICATION:  
Verified at ………………………. on this day of ………………… that the contents of the 
above Undertaking are correct to the best of my knowledge and belief and nothing has 
been suppressed.  

(DEPONENT)  
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Annexure-IV 

Residential apartment  

List of Infrastructure Projects 
 

Residential township 
Business Plaza 
Malls & Multiplex 
Hospitals 
Office building  
School 
College 
University  
Resort  
Hotel  
Holiday home/Guest house  
Industrial Area (Non-Industrial use) 
SEZ (Non Industrial use) 
Banquet Hall  
Metro Station 
Railway Station 
Bus Depot 
Airport 
Seaport 
Highway infrastructure 
Fire station 
Warehouse  
IT Complex 
Logistics & Cargo 
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                                                                                  Annexure: V 

Packaged drinking water   

List of Water Intensive Industries  

Mineral water plant 
Tannery 
Distillery 
Brewery  
Soft drink 
Paper & pulp 
Fertilizer  
Textile Dyeing  
Textile Printing  
Textile spinning  
Sugar  
Dairy Product 
Water park & amusement center 
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                                                                                            Annexure VI 
 

• The piezometer is to be installed/constructed at the minimum of 50 m distance 
from the pumping well through which ground water is being withdrawn. The 
diameter of the piezometer should be about 4” to 6”. 

Guidelines For Installation of Piezometers and their Monitoring 
 
Piezometer is a borewell/ tubewell used only for measuring the water level by lowering 
the tape/sounder or automatic water level measuring equipment. It is also used to take 
water sample for water quality testing whenever needed. General guidelines for 
installation of piezometers are as follows for compliance of NOC: 
 

• The depth of the piezometer should be same as in case of the pumping well from 
which ground water is being abstracted. If, more than one piezometers are 
installed the second piezometer should monitor the shallow ground water regime. 
It will facilitate shallow as well as deeper ground water aquifer monitoring.  

• The measuring frequency should be monthly and accuracy of measurement should 
be up to cm. The reported measurement should be given in meter upto two 
decimal.  

• For measurement of water level sounder or Automatic Water Level Recorder 
(AWLR) with telemetry system should be used for accuracy. 

• The measurement of water level in piezometer should be taken, only after the 
pumping from the surrounding tubewells has been stopped for about four to six 
hours. 

• All the details regarding coordinates, reduced level (with respect to mean level), 
depth, zone tapped and assembly lowered should be provided for bringing the 
piezometer into the National Hydrograph Monitoring System of Central Ground 
Water Board, and for its validation. 

• The ground water quality has to be monitored twice in a year during pre-monsoon 
(May/June) and post-monsoon (October/November) periods. Quality may be got 
analyzed from NABL approved lab. Besides, one sample (1 lt capacity bottle) of 
ground water collected during pre-monsson after proper packing may be sent to 
the concerned Regional Director, Central Ground Water Board, for chemical 
analysis. 

•  A permanent display board should be installed at Piezometer/ Tubewell site for 
providing the location, piezometer/ tubewell number, depth and zone tapped of 
piezometer/tubewell for standard referencing and identification. 

• Any other site specific requirement regarding safety and access for measurement 
may be taken care off. 
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Government of Haryana

Haryana Water Resources Authority

Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

 Application No:    HWRA/INF/N/2023/578 (Application Received Fee Paid)
   Date of Licence to develop: 02/12/2006

1. General Information
Attach Certificate/NOC  regarding µnon-availability¶ or µPartial Water supply¶
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local 
Government water supply agencies  in respect of all categories of 
assessments units

Download

(i) Name of Applicant anuj Sharma

(ii) Designation of Applicant Manager Operation

Authorization Letter in the name of anuj Sharma 
(applicant): 

ID Proof Type Aadhaar

ID Proof no XXXXXXXX2474

Id Proof Document Download

(iii) Mobile No. of Applicant 9896429723

(iv) Email of Applicant hca@haryanacricket.com

(v) Name of the Infrastructure: chaudhry Bansi Lal Cricket Staduium 

Completion Certificate 
Date of Completion Certificate
Occupation Certificate 
Date of Occupation Certificate
Date Of Commencement
Whether CTO/CTE issued by HSPCB No

Latest CTO issued by HSPCB, if applicable

CTO Number : Issue Date :

Validity period of uploaded CTO/CTE From : To : 

(vi) Location details of the Infrastructure unit:
Infrastructure Unit Address: lahli haryana

State : Haryana District : ROHTAK

Tehsil: Kalanaur Block: KALANAUR

Village/MC: Region: safe

Latitude: 24.596054 Longitude: 74.238532

Infrastructure Locality: Urban Local Bodies

Site Plan: Download

Location Map: Download
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Document of OWnership/Lease: Download

(vii
)

Correspondence address: lahli haryana

(viii
)

Applying For: Operational Purpose

Purpose of Abstraction Drinking/Domestic Use Only

(x) Type of Infrastructure: Sports Complex

IsCommercial No

(xi) Land use details of existing/proposed:
Total Land area(sq m): 48563.00

Rooftop area of buildings/sheds(sq m): 12000.00

Road/paved area(sq m): 4563.00

Green belt area(sq m): 24000.00

Open Land(sq m): 8000.00

Any other structure proposed: 00

(xii
)

Source of availability of surface water for Industrial 
use, if any

00

(xiii
)

Groundwater utilization for: Existing Infrastructure

2. Total number and type of:
a. Dwelling units 1

b. Commercial units 0

c. Industrial units 0

d. Others 0

3. Detail of water requirement/ recycled water usage: (Please enclose flow chart of activities 
and requirement of water at each stage):

Calculation details of water requirement: Download

Water Balance Chart Download

(i) Total water requirement (m3/day): 4.00

(a) Ground Water required (m3/day): 3.00

(b) Recycled Water usage (m3/day): 1.00

(c) Proposed/existing water supply from any agency 
(m3/day):

0.00

(ii) Breakup of water requirement and usage:
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Activity Existing 
requirement 
(m3/day)

Proposed 
requirement 
(m3/day)

Total 
requirement 
(m3/day)

No. of 
operational 
days in a year

Annual 
requirement 
(m3/year)

Residential/ 
domestic

1.00 0.00 1.00 100 100.00

Commercial 
activity

0.00 0.00 0.00 0 0.00

Greenbelt 
development

3.00 0.00 3.00 100 300.00

Industrial activity 0.00 0.00 0.00 0 0.00

Other use 0.00 0.00 0.00 0 0.00

Grand total 4.00 0.00 4.00 400.00

(iii) Quality of Grounwater Fresh Water

Groundwater quality from NABL accredited lab Download

(iv) Whether ETP/STP proposed: Yes

m3/day No. of operational
days

m3/year

Quantity of treated water available 2.00 100.00 200.0000

Reuse In Industrial Activity 0.00 0 0.00

Reuse In Commercial Activity 0.00 0 0.00

Reuse In Green belt development 3.00 100 300.00

Reuse In Other use 0.00 0 0.00

Total 3.00 100 300.00

(v) Whether project would involve dewatering ground water for excavation 
for basement construction etc.

No

4. Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing

SNo. Type/ Year of 
construction 

Depth 
(meter)

/
Diamet

er 
(mm)

Depth to 
water 
level 

(meters 
below 

ground 
level)

Discharg
e(m3 per 

hour)

Operatio
nal 

hours/
(day)/

days/yea
r

Mode 
of lift

Horse 
Power 

of 
pump

Whether 
fitted with 

water 
meter or 

not

Wheter 
permission/ 
registered 

with HRWA /
if so Details 

of permission

1 tube well/
2000

110.00/
90.00

34.00 1.00 1.00/
100

1 2 No No/

2 tube well/
2000

110.00/
90.00

34.00 1.00 1.00/
100

1 2 No No/

Source of fresh water requirement being met uptill now
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Affidavite duly attested by the Applicant regarding non-existance of 
tubewell
Likely date of operation of proposed tubewell -Not Available-

Quantum of ground water recharge(m3/year) 12323.00

a) Details of rainwater harvesting/artificial recharge measaures for 
groundwater recharge in the area. If already implemented, details may 
be furnished. (Attach report on comprehensive &feasibile Rainwater 
harvesting/recharge proposal)

Download

b) Copy of Approval letter of State Government Agency approving the 
infrastructure development to be attached

Download

c) Have you applied for groundwater clearance permission earlier from 
Government Agency, if so give details thereof with status

Download

d) Latest up-to-date valid CTO, if applicable
e) Latest up-to-date valid Environment Clearance Certificate by SEIIA, if 

applicable
Download

f) Any Other Attachment (if any)
i.

ii.

iii.

g) In cases where dewatering is involved, submission of impact 
assessment report prepared by an accredited consultant on the ground
water situation in the area giving detailed plan of pumping, proposed 
usage of pumped water and comprehensive impact assessment of the 
same on the ground water regime shall be mandatory. The report 
should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as 
ground water level decline, land subsidence etc.

h) Certificate from a local government water supply agency regarding non 
availability of treated sewage water for construction within 10 km. 
radius of the site in critical and over-exploited areas.

Self Declaration:-

1. I hereby declare that all the documents prescribed in the application form have been uploaded 
and no blank / another / irrelevant documents have been uploaded against specified documents. I 
am also aware that any false/ wrong submission /uploading of document will lead to rejection of 
my application without any notice.

2. I hereby certify that the contents of the above Application are true to the best of my knowledge 
and belief and that it conceals nothing and that no part of it is false. I understand that if any 
information furnished by me is found to be false, Haryana Ground Water Authority can take 
punitive action against me as per the extant rules. Further, I shall comply with all the terms and 
conditions of the permission/NOC to be granted by HWRA.

Date:  
Place:  

Signature of Applicant with Office Seal
(anuj Sharma)

1561440



(Manager Operation)

a) Information of payment for Application Fee
Type of Organisation Others

Total Amount

Mode of Payment Online

Reference No. Transaction No. Date Amount Status
HRWA1024576116422543 318721536328 06/07/2023 250000 success

b) Information of payment for Tarrif Fee
Type of Organisation Others

Total Amount

Mode of Payment
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